
RATIFIED MINUTES OF MEETING No.l0/16 OF NORMS COMMITTEE-I (DES-I SECTION)
SCHEDULED TO BE HELD ON 17.08.2015. BUT ACTUALLY HELD ON 18.08.2015

Please Note

(i) In certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concemed Technical Authority. Wherever

applicable, a scanned copy of such document has been placed at the end of the Minutes, in
running serial orders. The concerned firm may go through the same and respond accordingly.

(ii) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a

reference in NC decisions, has also been attached in the end. This may also be referred to by

the concerned firm and may be responded accordingly.

The meeting No. l0/16 of the Norms Committee (NCJ) for the licensing year 2015-2016 was held on

17.08.201 5 under the Chairmanship of Shri J.M. Gupta, Joint Director General of Foreign Trade to

consider the applications under Duty Exemption / Remission Schemes (Chapter-4) of Foreign Trade

Policy 2015-2020lHandbook of Procedure Volume-I. The following Members of the Committee

were present in the meeting: -

Sl.No Name of the representatives &
their Designation

Room No. Telephone No. Deptt.

1 Sh K.K.Tiwari l.A 476 23063321 DHI,U.B.

つ
４ Sh S.K.Jain,D.0. 428A 23063321 Extn.3318

23063166

DIPP,U.B.

Sh. Kanwalindcr Singh Sodhi,

Asstt.Dir.(MeCh)

736A 23063802 Extn.2459 DC(MSME),N.B.

4. Sh.0.P.Sharma,Joint I.A 223     A

Wing

23061562 Extn.146 DCPC,Shastri Bhavan

5. Sh.Haradhan Das,FTDO 404 23061562 Ext.265 DGFT,U.B.

I -The Committee considered the individual cases qf the aqenda o-f this meetins qenerated throuqh the

online qtstem of NIC. The decisions taken thereon are as under:

Party Namc:TERUMO    Mcct No/Datc:10/80-   Status:
PENPOL LIMITED     IALC2/2015        1Deferred

‐17.08.2015           1

1暴♀′ユ収 RLA File Lic.No/Date:5310008508 1Defer

11101/80/050/00073/AM16/   153/21/040/00002/AM10/   12.06.2009 Datc:29.09.2015

Decision: The Committee noted that status report regarding AA Number and file number of RA for this

case sought from the RA has been received and decided to transfer this to the manual mode for fixation
of norms.

Case No。 :2/4/80-

ALC2/2015

2 Case No.:15/11/80¨ 黎中、叫 pKT響中 v叫
陶 ギ
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ALC2/2012

HQ File

:01/80/050/00229/AM13/

Case No。 :15/26/80-

ALC2/2012

HQ File

:O1/80/050/00576/AM13/

Case No。 :1/26/80‐ALC2/2012

HQ File

:01/80/050/00562/AM13/

Party Name:LARSEN&
ITOUBRO LIMITED

Party Name:NETAFIM
IRRIGAT10N INDIA
PVT.LTD.

RLA Filc
:34/24/040/00249/AM13/

‐Meet No/Date:10/80‐

IALC2/2015
17.08.2015

Lic.No/Date:3410036266
26.02.2013

INDIA LIMITED ALC2/2015
17.08.2015

Deferred

RLA File             Lic.No/Date:0710088440 1Dcfer
:07/21/040/00120/AM13/  124.05.2012       Date:29.09.2015

Decision: The Committee noted that the firm has been asked to furnish a certificate from the duly,
authorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to
the effect that the said goods are required for petroleum operations vide letter dated 20.06.2014. The
Committee decided to reiterate its earlier decision for the necessary document.
The Committee also noted that M/s GE Indian Industrial Private Ltd. was issued an AA No.
3110060945 dated 30.10.2013 for supply of goods in connection with perroleum operations. In this
regard, the firm was requested to produce an Essentiality Certificate issued by the Directorate General
of Hydrocarbons. The Committee noticed that the firm has produced the requisite certificate issued by
the Directorate General of Hydrocarbons on 04.02.2014. The Committee decided that this position
should be mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on 02.b1 .2015::
asking them to furnish requisite DGHC Certificate as its supply is to ONGC, Mumbai under deemed l

export category.
The Committee further noted that the firm vide its letter dated 30.01 .201 5 has submitted a reply but has ,

not submitted the requisite certificate. The Committee reiterated its earlier decision of production of the r

requisite certificate and decided to remind the firm.

Mcet No/Date:10/80-

ALC2/2015
17.08.2015

RLA File             lLic.No/Date:0310722249 Defer
:03/95/040/00791/AM13/   129.01.2013            Datc:29.09.2015

Status:
Deferred

Decision: ffre Committee noted that the firm's letter dated 31.03.2015 has been sent to dHI on,' 13'04.2015 for comments. NC also noted that has been asked to furnish a certificate from the duly,
authorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to
the effect that the said goods are required for petroleum operation; vide letter dated 20.06. 2014. The,

., Committee decided to reiterate its eariier decision for the necessary document.
' The Committee also noted that M/s GE Indian Industrial Private Ltd. was issued an AA No.

3l10060945 dated 30'10.2013 for supply of goods in connection with petroleum operations. In this
regard, the firm was requested to produce an Essentiality Certificate issued by the Directorate Generalof Hydrocarbons. The Committee noticed that the firm has produced the requisite certificate issued bythe Directorate General of Hydrocarbons on 04.02.2014. The committee decided that this position
should be mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on 02.01.2015
asking them to furnish requisite DGHC Certificate as its sijply is to ONGC, Mumbai under deemed
export category.
The Committee reiterated its earlier decision of production of the requisite certificate and decided to
remind the firm.
Case is deferred to29.09.2015. l

Status:

Deferred
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Decision: The Committee noted that C&PC has issued deficiency letter directly to the firm on
01.07.2015 and decided to send reminder to the firm to furnish reply. Case is deferred to 29.09.2015.

HQ File RLA File Lic.No/Date:031073301 I Defer
:01/80/050/00143/AM l4l :0319510401000631AM141 01.05.2013 Dare:29.09.2015

Decision: The Committee noted that firm's reply dated 16.09.2013 has been sent to DHI on 04.10.2013
for comments. NC also noted that the firm is making supply against invalidation letter of EPCG and the
matter has been referred to EPCG Division for clarification and decided to await clarification from
them. Case is deferred to29.09.2015.

Case No。 :33/8/80…

ALC2/2013

Case No.:3/6/80-

ALC2/2013

HQ Filc

:01/80/050/00094/AM14/

Case No。 :2/13/80-

ALC2/2014

HQ File

:01/80/050/00321/AM15/

Party Namc:

THYSSENKRUPP
INDUSTRIES INDIA
PVT.LTD

Party Name:BOTIL OIL
T00LSINDIA PVT
LTD(FORMERLY BAKER
OIL

IMeet No/Datc:10/80‐

:ALC2/2015
117.08.2015

Meet No/Date:10/80-

ALC2/2015
17.08.2015

rStatus:
,Deferred

Status:
Deferred

Decision: The Committee noted that the firm has been asked to furnish a certificate from the duly
authorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to
the effect that the said goods are required for petroleum operations vide letter dated 20.06.2014. The
Committee decided to reiterate its earlier decision for the necessary document.
The Committee also noted that M/s GE Indian lndustrial Private Ltd. was issued an AA No.
3l10060945 dated 30.10.2013 for supply of goods in connection with petroleum operations. In this
regard, the firm was requested to produce an Essentiality Certificate issued by the Directorate General
of Hydrocarbons. The Committee noticed that the firm has produced the requisite certificate issued by
the Directorate General of Hydrocarbons on 04.02.2014. The Committee decided that this position
should be mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on 02.01.2015
asking them to furnish requisite DGHC Certificate as its supply is to ONGC, Assam under deemed
export category.
The Committee further noted that the firm has submitted representations for certain Advance
Authorization requesting that they may be granted waiver from submission of the requisite certificate.
The Committee also noted that these representations were forwarded to Policy VI Section of the DGFT
for taking up the matter with TRU, D/o Revenue, Ministry of Finance and decided to remind them to
expedite reply. Case is deferred to 29.09.2015.

Party Name: RAGHU Meet No/Date:10/80-

Decision: The Committee noted that MSME representative has informed that an e-mail dated
16.04.2015 asking the firm to submit excel sheet of calculation has been sent to the firm with a copy to
DGFT. Reminder from DGFT to the firm was issued on28.07.2015. NC decided to issue final reminder
to the firm to expedite reply. Case is deferred to29.09.2015.

ヒ

RLA F‖ e             Lic.No/Date:0510353884 1Defer
:05/23/040/00016/AM14/   ■3.05.2013            1Date:29.09.2015

VAMSI MACHINE T00LS ALC2/2015
PRIVATE LIMITED     17.08.2015

Status:
Deferred

RLA F‖ c             lLic.No/Datc:0910056105 1Defer
:09/24/040/00074/AM14/   123.05.2013            ‐Date:29.09.2015

ゝ



RLA File Lic.No/Datc:0710096215 1Defer
:01/80/050/00146/AM15/   :07/24/040/00066/AM14/   126.06.2013 Date:29.09.2015

Decision: The Committee noted that MSME, Bangalore has provided valuation report dated 22.07.2015
and the same has been sent to MSME on 03.08.2015 for examination and comments.
Case is deferred to29.09.2015.

Case No。 :9/7/80‐

ALC2/2014

8 HQ File

ICase No。 :14/15/80-

ALC2/2013

HQ File

Party Name:PRANITA    Mcet No/Date:10/80-
ENGINEERING       ‐ALC2/2015
SOLUTIONS PRIVATE   17.08.2015
LIMITED,           |

Party Name:AUTOMAT  IMeet No/Date:10/80‐
IRRIGATION PVT.LTD. :ALC2/2015
1                       117.08.2015

Status:
Deferred

Status:
Deferred

Lic.No/Date:0510362949 1Dcfer

20.08.2013            1Date:29.09.2015

on 02.01.2015 for the cOmments followed

letter from ChaillHan to JS, C&PC On

2015.

RLA File
:01/80/050/00270/AM14/   105/23/040/00199/AM14/

Decision:The Committee nOted that C&PC was remindcd
by renlinders on 20.03.2015 and 18.05.2015 and D.O.

23.07.2015 to expedite comments.Case is deferred to 29.09.

Case No.:54/15/80-

ALC2/2013

HQ Filc

ICase No.:36/15/80-

ALC2/2013

Party Name: SEC Meet No/Date:10/80-
INDUSTRIES PVT.LTD., :ALC2/2015

117.08.2015

Status:
Deferred

Status:
Deferred

10
RLA File Lic.No/Date:0910057395 1Defer

:O1/80/050/00310/AM14/ .:09/24/040/00218/AM14/ 128.08.2013 Date:29.09.2015

Decision: The Committee noted that the reply dated 14.02.2015 has been sent to MSME on
27 '02.2015 followed by reminder on 25.06.2015 to expedite comments and decided to remind MSME ,

again for comments. Case is deferred to 29.09.2015.

Party Name:BOTIL OIL  IMcet No/Date:10/80-
T00LSINDIA PVT    IALC2/2015
LTD(FORMERLY BAKER 17.08.2015

|               101L            I             )       .

:HQ File           lRLA Filc           Lic.No/Date:0510364996 1Defer      l
l:01/80/050/00292/AM14/  :05/23/040/00225/AM14/  09.o9.2013        1Date:29.09.20151

1Decision:Thc COmmittce nOted that the Яllll has been asked tO furnish a certincate from the dulyl
lauthorized Ofnccr of DirectOrate Gencral of HydrocarbOns,Ministry of PetrOlcum and Natural Gas to‐
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ts carlier decision for the necessary document.

:The COmmittcc alsO notcd that M/s GE Indian lndustrial Private Ltd.was issued an AA No.|
3H0060945 dated 30.10.2013 for supply of goods in connection with petrOleum Opera」

Ons.In thisllregard,the nrm was rcqucsted to prOduce an Essentiality certincate issued by the Directorate Generall

lof HydrocarbOns.The Cominittce noticed that the nrm has prOduced the requisite certiflcate issued by:

lhe DirectOrate Genera1 0f HydrocarbOns On 04.02.2014.The Committee decided that this positiOnl

lShOuld be mentioned in the renlindcr to the Arm. Accordingly, a letter was issued tO f11lH Oni
02.01.2015 asking them tO furnish requisite DGHC Certincate as its supply is tO oNGC,VadOdaral
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Authorization requesting that they may be granted waiver from submission of the requisite certificate.
The Committee also noted that these representations were forwarded to Policy VI Section of the
DGFT for taking up the matter with TRU, D/o Revenue, Ministry of Finance and decided to remind
them for reply. Case is deferred to 29.09.2015.

Decision: The Committee noted that the firm has been asked to furnish a certificate from the duly
authorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to
the effect that the said goods are required for petroleum operations vide letter dated 20.06.2014. The
Committee decided to reiterate its earlier decision for the necessary document.
The Committee also noted that M/s GE Indian Industrial Private Ltd. was issued an AA No.

12 :ttOOOOq45 dated 30.10.2013 for supply of goods in connection with petroleum operations. In this
regard, the firm was requested to produce an Essentiality Certificate issued by the Directorate General
'of Hydrocarbons. The Committee noticed that the firm has produced the requisite certificate issued by
the Directorate General of Hydrocarbons on 04.02.2014. The Committee decided that this position
should be mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on
02.01.2015 asking them to furnish requisite DGHC Certificate as its supply is to ONGC, Delhi
under deemed export category.
The Committee further noted that the firm has submitted representations for certain Advance
Authorization requestingthatthey may be granted waiver from submission of the requisite certificate.
The Committee also noted that these representations were forwarded to Policy VI Section of the
DGFT for taking up the matter with TRU, D/o Revenue, Ministry of Finance and decided to remind
them for reply. Case is deferred to 29.09.2015.

Case No.:46/15/80-

ALC2/2013

HQ File

:01/80/050/00302/AM14/

Case No.:34/18/80…

ALC2ノ2013

Case No。 :21/18/80‐

ALC2ノ2013

HQ File

Party Name:BOTIL OIL
T00LSINDIA PVT
LTD(FORMERLY BAKER
OIL

,Mcct No/Datc:10/80-

ALC2/2015
17.08.2015

RLA File           lLic.No/Date:0510366074 Defer
:05/23/040/00245/AM14/   19.09.2013            Date:29.09.2015

Status:
Deferred

Status:
Deferred

Status:
Deferred

Party Name:LARSEN&  IMcetNo/Date:10/80-
TOUBRO LIMITED     IALC2/2015

117.08.2015

,. HQ File RLA File Lic.No/Date:0310751272 Defer
'J:01/80/050100364lAMl4l :031951040100268lAMl4l 26.09.2013 Date:29.09.2015

Decision: The Committee noted that application of the firm was forwarded to DRDO for comments
on24.11.2014 followed by reminders on29.04.2015, 30.06.2015 and 28.07.2015 for comments and

decided to send another reminder to them to expedite comments. Case is deferred to 29.09.2015.

Party Name:BOTIL OIL
T00LSINDIA PVT
LTD(FORMERLY BAKER
101L

‐RLA File

Meet No/Date:10/80-

ALC2/2015
17.08.2015

14
Lic.No/Date:0510367148 1Defer

:O1/80/050/00351/AM14/   :05/23/040/00273/AM14/   130.09.2013 Date:29.09.2015

Decision : The Committee noted that the firm has been asked to furnish a ceftificate from the duly
authorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to
the effect that the said goods are required for petroleum operations vide letter dated 20.06.2014. The
Committee decided to reiterate its earlier decision for the necessary docr,.rqrent.
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The Commiftee also noted that M/s GE Indian Industrial Private Ltd. was issued an AA No.
3l I0060945 dated 30.10.2013 for supply of goods in connection with petroleum operations. In this
regard, the firm was requested to produce an Essentiality Certificate issued by the Directorate General
'of Hydrocarbons. The Committee noticed that the firm has produced the requisite certificate |ilil
the Directorate General of Hydrocarbons on 04.02.2014. The Committee decided that this position ,

'should be mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on
02'01.2015 asking them to furnish requisite DGHC Certificate is lts supply is to ONGC, Mumbai
under deemed export category.
The committee further noted that the firm has submitted representations for certain Advance
Authorization requesting that they may be granted waiver from sutmission of the requisite certificate.,
The Committee also noted that these repiesentations were forwarded to policy VI Section of thel
DGFT for taking up the matter with TRU, D/o Revenue, Ministry of Finance and decided to remind 

rthem for reply. Case is deferred to29.09.2015. I

く
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ICase No.:9/18/80-

IALC2/2013

‐HQ File
:O1/80/050/00339/AM14/

Case No。 :31/18/80-

ALC2/2013

ICase No.:4/21/80-
IALC2/2013

‐HQ File
17 :01/80/050/00400/AM14/

Case No.:20/24/80¨

ALC2/2013

HQ File

Party Name:GE INDIA  ‐Meet No/Datci1 0/80-
INDUSTRIAL PRIVATE  ALC2/2015
LIMITED            17.08.2015

Party Name: CARDINAL Meet No/Date: l0/g0_YACHTS 'ALC2t2Ot5
I 7.08.201 5

Pany Name:ALSTOM   Meet No/Date:10/患 0_
INDIA LIMITED,      ‐ALC2つ 015
1                       ‐17.08.2015

RLA Filc           tic.No/Date:j21066な
,4j‐ 5さ庭:

:32ノ21/040/00111/AM14/   07.10.2013            Date:29.09.2015

Meet No/Date:10/80-

ALC2/2015
17.08.2015

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

DeciJm tt cOm面崚ch&ea品品im h尭
.州∫¶F犠lt瀾よ需e蝋脇F鴬:03.Ol.2015 fol10wed by renlinder dated on 23.0

decided to、 vait anOther 15 days for reply from the fli:H.CaSe is defcrrcd to 29.09.2015.

HQ File RLA File Lic.No/Date:3110060945 Deferl6 :01/80/050100361/AMr4r :311831040100126rAMl4/ 30.r0.20r3 p arc:29.09.2015
Decision: The committee noted that the firm's reply dated 03.0g.2015 has been sent to DHI fori ,comments on 06'08.2015 and decided to await comments. The firm has submitted essentialitycertificate from DGHC as its supply is to Reliance Industries, Mumbai under deemed exportcategory. Case is deferred to 29 .09 .201 5.

RLA File           Lic.No/Datさ ib310'5`433 158fcr ~
:03/94/040/Oo516/AM14/   31.10.2013            Date:29.09.2015

撻逃蠍獅T肥営賞痛椰∵榊輔;輔飾黎
Pa“y Name:ZENITH
PRECISIoN PVT LTD.,

RLA File
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:01/80/050/00497/AM14/   :07/24/040/00248/AM14/   107.11.2013 Date:29.09.2015

Decision: The Committee noted that RA & firm has not furnished reply to the letter sent to them on
30.07.2015 seeking clarification on value addition in respect of item No.3 & 4 is less than l5% and
therefore decided to send reminder to them to expedite reply. Recommendation from MSME vide ID
Note No. 30(l33yl3-ME dated 15.06.2015 for this case has been received. Case is deferred to
29.09.20t5.

Party Name:ALSTOM   Mcet No/Date:10/80-
rNDIA LIMITED,       IALC2/2015

117.08.2015

,o HQ File RLA File Lic.No/Date:3210070400 Defer
'' :01/80/050/00410/AMl4/ :32/2ll04OlOO14llAM|41 28.11.2013 Date:29.09.2015

Decision: The Committee noted that DEIT vide letterNo.lT (26)12015-IPHW dated 16.07.2015 has

raised deficiency in the firm's application and send it directly to the firm on 16.07.2015 to furnish
reply and decided to send reminder to firm to furnish reply. Case is deferred to 29.09.201 5 .

Case No.:14/21/80-

ALC2/2013

ICase No.:22/21/80-

IALC2/2013

‐HQ File
:01/80/050/00418/AM14/

ICase No.:1/23/80…

IALC2/2013

21 HQ File

:01/80/050/00427/AM14/

Party Namc:BOTIL OIL
T00LSINDIA PVT
LTD(FORMERLY BAKER
OIL

Mect No/Date:10/80¨

IALC2/2015
117.08.2015

Status:
Deferred

lStatus:
rDeferred

Decision: The Committee noted that the firm has been asked to furnish a certificate from the duly
authorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to
the effect that the said goods are required for petroleum operations vide letter dated 20.06.2014. The
Committee decided to reiterate its earlier decision for the necessary document.
The Committee also noted that M/s GE Indian Industrial Private Ltd. was issued an AA No.

20:ltOOOO945 dated 30.10.2013 for supply of goods in connection with petroleum operations. In this
regard, the firm was requested to produce an Essentiality Certificate issued by the Directorate General
of Hydrocarbons. The Committee noticed that the firm has produced the requisite certificate issued by
the Directorate General of Hydrocarbons on 04.02.2014. The Committee decided that this position
should be mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on
02.01.2015 asking them to furnish requisite DGHC Certificate as its supply is to ONGC, Mumbai
under deemed export category.
The Committee further noted that the firm has submitted representations for certain Advance

I Authorization requesting that they may be granted waiver from submission of the requisite certificate.
The Committee also noted that these representations were forwarded to Policy VI Section of the

,DGFT for taking up the matter with TRU, D/o Revenue, Ministry of Finance and decided to remind

: lthem for reply. Case is deferred to 29.09.2015.

RLA File            lLic.No/Date:0510372329 1Defer
:05/23/040/00343/AM14/   129.11.2013            1Date129,09.2015

Status:
Deferred

Party Namc:APEX TEST IMeetNo/Date:10/80‐
TECHNOLOGlES,     IALC2/2015
‐
                       117.08.2015

RLA File            Lic.No/Datc:0710101331 1Defer
:07ノ24/040/00310/AM14/   117.01.2014            ‐Date:29.09.2015

Decision: The Committee noted that firm's reply dated 16.03.2015 has been sent to DEIT on

23.03.2015 followed by reminder on24.06.2015 and 20.07.2015 for comments and decided to remind

ゝヽ



1雨
´
愚 亜いコ高品高蔽濠蔦藻高滞荻溺 而丁

~~~―
一

:臨角ん0-~‐控鸞滅譜MA↑たMeetヽ。/Datよ醗d~statiζ~
1         打 T、月 T口 n      i仲 解 賀 ザ     "eね rred: |  ~~     遭縦LIυ

UlL°

   1祐諸多
°15    Deねrred
〕015             :

〉2犠需蕉ふ点■1111:~IⅢlば
~………螂赫 1蘭酪臨i―――':01/80t050t001s8/AM rsl ' 

:07r24/040/oo3s7/AMr4r ,o:.oz.i{ii"'u 
/ ru I u r 60) 

|Bf"l.rr.or.rot.
Decision: The Committee noted that the fiT: f.prv o".o ,t.i.20r4 has been sent to MSME on

t:.r;i lf R;:#,:J:l,lr^i:llgl,_tl: a. t g ot ii ti1il; b; 20 r 5 ror .omme,ts and decided to

tCase No.:31/7t80- par.ry Name: CAi fgdlf,ALC2t20t4 ,pncicpss ENGINEERING

1511轟

^1鳥

I語
-1継
瀾 i.vrlou/uJu/uuroU/AM l5l, :051231040/0046glAMl4/

Decision: The Committee noted that the firm vide its,original purchase order against which the amended pur;firm and decided to delibirate on the irrr.'in the next
thas furnished comments/recommendation vlOe tO
,case. Case is deferred to 29.09.201 5.
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lappliCatiOn On 28.07.2015 and decided tO send reminder tO thcm u
limmediately.Case is deferred t0 29.09.2015.                              1

「 ICase No。 :3/7/80¨

IALC2/2014

i「iRtt」13111:傷漁五:;

■rty Na島よjoTit bi」
IT00LSINDIA PVT
ILTD(FORMERLY BAKER
101L
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::05/23/040/Oo458/AM14/

IMeet No/Date:lo/80-
IALC2/2015
117.08.2015

胤#崩工  鷲船索薄温雫S
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Decision: The Committee noted that the firm has been asked to furnish a certificate from the duly
lauthorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to
the effect that the said goods are required for petroleum operations vide letter dated 20.06.2014. The
Committee decided to reiterate its earlier decision for the necessary document.
The Committee also noted that M/s GE Indian Industrial Private Ltd. was issued an AA No.
3110060945 dated 30.10.2013 for supply of goods in connection with petroleum operations. In this
regard, the firm was requested to produce an Essentiality Certificate issued by the Diiectorate General
of Hydrocarbons. The Committee noticed that the firm has produced the requisite certificate issued by
the Directorate General of Hydrocarbons on 04.02.2014. The Committee decided that this position
should be mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on
02.01.2015 askingthem to furnish requisite DGHC Certificate as its supply is to ONGC, Vadodara
'under deemed export category.
The Committee further noted that the firm has submiffed representations for certain Advance
Authorization requesting that they may be granted waiver from suLmission of the requisite certificate.
The Committee also noted that these representations were forwarded to Policy VI Section of the
DGFT for taking up the matter with TRU, D/o Revenue, Ministry of Finance and decided to remind
them for reply. Case is deferred to 29.09.2015.
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Case No。 :2/10/80¨

ALC2ノ2014

HQ Filc

ICase No.:15/10/80-
‐ALC2/2014

28 HQ Filc

:01/80/050/00211/AM15/

ICase No.:39/10/80¨

IALC2/2014

29‐ HQ File

Case No。 :40/10/80‐

30 ALC2/2014

1HQ File

Party Name:LARSEN&
TOUBRO LIMITED

RLA File

Party Name:TRIDENT
T00LS LIMITED.

RLA File

Meet No/Date:10/80-

ALC2/2015
17.08.2015

Mcet No/Datei1 0/80-

ALC2/2015
17.08.2015

Mcet No/Datcl1 0/80-   IStatus:

ALC2/2015         Deferred
17.08.2015

Lic.No/Datc:0310784828 1Defer

09.06.2014            1Date:29.09.2015

15.07.2015 has been sent to MSME on

:01/80/050/00198/AM15/   :03/95/040/00038/AM15/
Lic.No/Date:0310781699 1Defcr

15.05.2014            1Date:29.09.2015

IDecision:The COmmittce noted that DHI vidc UO No.3(38)/14-TSW(B)/dated 20.08.2014 and
113.07.2015 has raised denciency in the nrm's application and decided to send it to the lrm to furnish

rcply.Case is deferred to 29.09.2015.

Party Name: ARIOLI Mcct No/Datc:10/80-

Status:
Deferred

Status:
Deferred

TEXTILES MACHINERY .ALC2/2015
PVT LTD           17.08.2015

1織 d

RLA File Lic.No/Date:3410040214 1Defer
:34/21/040/00090/AM15/   106.06.2014            1Date:29.09.2015

Decision: The Committee noted that the Firm's reply dated 21.05.2015 sent to MSME on 25.05.2015
for comments and decided to remind MSME to expedite comments. Case is deferred to 29.09.2015,

:01/80/050/00235/AM15/   :03/95/040/00177/AM15/

Decision:Thc Comlnittce notcd that Яrlll's reply dated
29.07.20 1 5 for collllllCntS.Case is deferred to 29.09.2015.

Party Name:TRIDENT
T00LS LIMITED.

RLA File
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15.07.2015

IMeetNo/Date:10/80-

IALC2/2015
117.08.2015

一―一一―雨 雨
~、
再

F論 1ヽ嘉

~lo MSME~温

case No。 :35/10/80‐

ALC2/2014

Status:
Deferred

, ,Case No.:4/1glg0 lParty Name, iosrlisA 
'. 

lMeet No/Date: l0/80- istatus:

,; ,,.LLCzt2Ot4 JSW powEn ivsrErr,Is rAIC2l2015 'Deferred

llPRIVATELIMITED.17:08:20l5^.,-^...^.^^.^f.-.

Status:
Approved

UO No.3

Status:
Approved

lMeetNo/Date:10/80- lStatus:

ALCzlzOls APProved

"^HQFileRLAFileLic.No/Date:04l0l58680Defer,r,,01/80/050/0043s/AMl5/ :041241040100060iAM15/ i13.06.2014 'Date.29'T 3:',t

1潔『胤1鵬ぶ器¶:■器『1語籠Pl燻忠濡祇濡11:需鴛撫f器をえ:電 |

‐  ldeferrcd to 29.09.2015.                        _ _ _ _

Party Name:ISGEC HEAVY
ENGINEERING LIMITED

Case No.:30/10/80-

ALC2/2014

Of DHI

ｄｅ
Ｗ
ｌ

^



101/80/050/00371/AM15/   :o9/24/040/00201/AM15/  うbl.07.2014           1
1DecisiOn:The COmmitce dccided tO ratify the norms based On the rccOmmenda」 on of DIPP Vide
lNo.12/94/2015-TSW/35 datcd 18.08.2015 as undeE―

二Ｄ

' 1 Word 'Relevant" may be prefixed with the description of import items at Sl. No. I & 2 and)
their quantities may be allowed as 1.01 Kgs./Kg. content in the export products 

", 
Sf. N".1. 

-'
' 2 Quantity of import item at Sl. No. 3 may be allowed as applied for i.e. 328 Kgs. being 4 yo of :, net weight of import item at Sl. No. 2. 

.3 Word 'Relevant" may be prefixed with the description of import items at Sl. No. 4 & 5 and:
: their q.uantities may be allowed as l.0l Kgs./Kg. content in the export products at Sl. No. 2. - 

i' 4 Quantity of import item at Sl. No. 6_may be allowed as applied for i.e.'287 Kgs. being a % of 
,net weight of import item at Sl. No.5. f

. 5 Word 'Relevant" may be prefixed with the description of import items at Sl. No. 7 & g and l, their quantities may be allowed as 4179 Kgs. & 2559 Kgi. respectively as l.0l Kgs./Kg., content in the export products at Sl. No. 3. 
e -r - - -' -'J -- 

l

I 0 Quantity of import item at Sl. No. 9 may be allowed as 101 Kgs. as 4 %o of net weight of ,

import item at Sl. No.8.
, 7 Word 'Relevant" may be prefixed with the description of import items at Sl. No. l0 & 1 t and ,I their quantities ,uy b. allowed as l.0l Kgs./Kg. content in the export products at Sl. No. 4. i, 8 QuantityofimportitematSl.No. 12maybeallowedasapplied'fori.e. l04Kgs.being as 4, % of net weight of import item at Sl. No.1l.
', 9 Word 'Relevant" may be prefixed with the description of import items at Sl. No. l3 & 14 and, their quantities may be allowed as 1.01 Kgs./Kg. iontent in the export products at Sl. No. 5.

I l0 Quantity of import item at Sl. No. 15 miy bJallowed as 106 Kgs. as 4o/o of net weight of ;

. irport item at Sl. No.l4. 
:I 1 1 Word 'Relevant" may be prefixed with the description of import items at Sl. No. 16 & 17 and:

I tn"i. quantities tnuy b. allowed as l.0l Kgs./Kg. content in the export products at Sl. No.i
' 6.Accordingly, quantity of import item at Sl. No. 17 may be allowed as 3t663 t<gs.' 12 Quantity of import item at Sl. No. l8 may be allowed as 1531 Kgs. as 4yo of n"t *.ight of

i*port item at Sl. No.l7.

RA may take further actiOn accOrdingly.

一二―J

謳 I~I:

ICase No。 :21/19/80-

IALC2/2014

1HQ File
36:01/80/050/00455/AM15/

Case No。 :7/25/80…

ALC2/2014

1371HQ File

l l:01/80/050/00607/AM15/

: :Decision:The Commitce
l lfO110Wed by reminder dated

Decision: The Committee noted that reply dated 22.01.2015 has been sent to MSME on 19.02.2015
,followed by reminder on25.06.2015 and decided to issue another reminder to expedite comments.,
,However, NC decided to send a copy of the reply again to MSME ur ,"qu"it"d by them for,
examination and comments. Case is deferred to29.09.2015.

Party Name:UNI VTL   IMcetNo/Date:10/80-
PRECISION PVT.LTD.  :ALC2/2015

:17.08.2015

RLA File            lLic.No/Date:0310787636:Defer
:03/95/040/00378/AM15/   105.08.2014            1Date:29.09.2015

報躍儡:W路 粧猟reWЮ-1織d
lLTD               :17.08.2015         1

RLA File Lic.No/Date:3410040452 1Defer
:34/24/040/00124/AM15/ 114.08.2014 Date:29.09.2015

noted that firm's application has been sent to C&pC on 13.03.2015
18.05.2015 and 29.07.2015 decided to remind c&pc again to expedite

11 卜薇ヽ



一
|

comments.
Case is deferred 29.09'2015'

I icaseNo.:37l19/80-" 
- - 

'nattyNumt' 
(eMA[ - 

lMeetNo/Date:10/80- rStatus:

I t;l6;6i; 'l"'ur- ,i""dti'itjdiune pvr lfiffil1T 
'DererredI - ^.rn-ooam n-f^.I ff 

'RLA File
^. HQ File ■と`夕|lα0310788243R:聖 Lnr
381器品児590047ソAMly ttλ瑞:υ0044りAMly'Iざ:ち64   

“
α2)0)20151

‐Decis10n:The COmmittee nOtさ d that Dii hiS raised deflCiency ii the irln'S ttpplicatiOn vide UO I

I洩:亀喫縄ぶ跳χ;挽1霞
ed O・ 0・2015 and dedded Ю"nd1 0 heirm Oね面Sh К山

■縦ダ]∫ノ
19/80- 1漁ざ鵬民ヽ需為 輝棚rdυЮ

―
、∬ld l

,             ILIMITED         117.08.2015      1     1

1鴨 識 :j:li:jl↓ lζ  l鷺 痣鳥 ili01:jl話
ζ  l魔 i｀

6/Datさbji6ウ慧恵う061~~■
38.2014     1    1

1 58ιtibtt iAも co“林ilささA61と:th表 :Aさ五品htt h&:さ
pliどとおthe billとさhaさ Aし,1品静きさhiお thさ

“

|

1391。n02.01.2015,rcmindcr datCd 09.02.2015 and flnal rcnlinder datcd 22.06.2015 and granted another‐

1勲榊熙難轟 :[轟榊濡離|

mectingo As such,the COmmittee decided to reieCt the case W‖

applicable Custom duty a10ngヽ vith intereSt.

|   IRA rnay take further necessary aCtiOn aCCOrdingly.

IMcetNo/Date:10/80-

lALC2/2015

117.08.2015

Status:
Approved

lm麒鵠:負lb(3::TLT
D,

|:07/24/040/00198/AM15/

above mentioned AA has been

15.06.2010 vide its letter dated

StatuS:

Deferred

lDefer
lDate:29.09.2015

hi‐ 11

,

12

^

i i.oo.zOr 5 and decided to ratify the norms accordingly'

nn ,uy take further necessary action accordingly'



ICase No.:39/22/80…

IALC2/2014

HQ File

42 :01/80/050/00520/AM15/

Case No。 :6/22/80-

ALC2ノ2014

Party Name:GEA ECOFLEX IMectNo/Date:10/80-
INDIA PVT.LTD.       :ALC2/2015

117.08.2015

RLA Filc             Lic.No/Date:03107893331
:03/94/040/00580/AM15/   117.09.2014        1

Status:
Rejected

Status:
Deferred

IDecision:The Committee nOted thatthc irm has h6t rさ
llibd t6tie biPPdenciencシ lettさ rζさhti6 them

.on 20.03.2015 and E―ma‖ dated 24.03.2015,renlinder datcd 08.05.2015,E― mail dated ll.o5.2015 and
inal reminder dated 23.06.2015 and decided tO reieCt the case with directiOn to the niln to pay

lappliCable custoln duty、 vith interest.

RA may take funher ac10n accOrdingly.

Party Name:ZENITH    Mcct No/Datc:10/80-
PRECISION PVT LTD.,  ALC2/2015

17.08.2015

“13品児5υ∞侶7AM Ⅳ 脱臆oЮ∽"ハ
MⅣ 蹴器

α側創%の33鳶
ち9Ю卿 5

‐ Decision:The Committcc nOtcd that the nrm has not rcplicd tO the dcncicncy letter(raiSCd by

l lMSy早 )SenttO lhem on 12.06.2015 fo1lowed by remindcr on 29.07.2015 and dccidcd tO issue nnall
| lremindcr to the nrm to furnish reply.Case is deferred t0 29.09.2015.

Status:
Approved

RLA File Lic.No/Date:03107895221       1
22.09.2014            1          1:01/80/050/00505/AM15/    :03/95/040/00507/AM15/

Decision: The Committee decided to ratify the norms based on the recommendation of DIpp Vide ID
No.1219412015-TSW/44 dated 1 8.08.2015 as under:-

I ' Net empty weights of I l0 MT, 54 MT & 214.5 MT may be specified with the quantities of
export items at Sl. No. 1,2 &3 respectively

2. Import items at Sl. No. I to 3 shall be of relevant grade and thickness as contained in the
export product.

Quantities of import items at Sl. No. I & 2 may be allowed
export products as claimed by the firm.
Quantity of import item at Sl. No. 3 may be allowed as 8137
the export products.

5. Impo( items at Sl. No. 4,
products.

5, 8 & 9 shall be ofrelevant grade and dia. as contained in the export

Case No.:24/22/80-

ALC2/2014

HQ File

Party Name:LARSEN&   Mcet No/Date:10/80-
TOUBRO LIMITED     IALC2/2015

17.08.2015

44

3.

4.

as 1.05 Kgs./Kg. content in the

Kgs. as 1.03 Kgs.iKg. content in

1.02 Kgs./Kg.|6. Quantity of import item at Sl. No. 4 may be allowed as g16 Kgs. as
content in the export products.

7.

8.

9.

10.

11.

Import items at Sl. No. 5 &9 may be allowed inclusive of 2Yowastage as claimed by the fi.r. 
I

Import items at SI. No. 6,7 & I I to l5 may be allowed on net to net basis with accountability 
I

clause. Accordingly quantity of import item at Sl. No. 14 may be allowed as 2 Nos. l

Import item at Sl. No. l4 to be supplied along with exporr items.
Quantity of import item at Sl. No. 8 may be allowed as2327 Meters (5253 Kgs.) inclusive of 2
o% wastage as claimed by the firm. 

i

Quantity of import item at Sl. No. l0 may be allowed as 44100 Kgs. as 1.05 Kgs./Kg. contentl

13 \!tr



1 1': Qu五品itiさζ61ihlol■ems at Sl.No.16,17,18

桑う86 Kgs.,59イ Kgs.,5408 Kgs.&5408 Kgs.

RA may take further necessary action accordingly'

c iqGffiE C***"bGtl '"Y 
ut 

"iro*ta
respectivelY.

case No.:56/22/80-

ALC2/2014

Party Name:BHARAT
IHEAVY ELECTRICALS
ILIMITED

'Mcet No/Date:10/80-:ALC2/2015
117.08.2015

Status:
Deferred

憔 而 画 面 副 而
~¬

IRLA File            lし lC・ lN1 0/υ aLじ :Uソ lυ
υυlυ 41 υしIVl

^ ^^^^● 4            nn'0・ oo 00つ 01ヽ
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1壇∬1書l釧夢榊靴讐墨島
婁薫∫残}塾囁齢

‐ .HQ Filc
′く |・∩1/R∩ /∩

149

Party Name:SPRAYTEC

(INDIA)LTD。 ,

Meet No/Date:10/80-

ALC2/2015
Irz.os.zots

has been sent to

loz.ro.zor+

Status:

be senttO RA&im)。

Status:
Approved

Case No。 :40/22/80-

ALC2/2014

Party Namc:DRESSER―
lRAND INDIA PRIVATE
ILIMITED

IRLA File

103/94/040/00631/AM15/

Status:
Rejected

|

| IHQ File
1 101/80/050/00521/AM15/

14
喘

⌒



Decision: The Committee noted that the firm has not replied to the DIpp deficiency letter sent to them
on09'02.2015, reminder dated 08.05.2015 and final reminder dated 23.06.2015 and granted anotherl5 days time to them to furnish rlRll. The Committee further noted that the firm haibeen regularly
,sending e-mails dated 05.03.2015 07.04.2015, 13.07.2015 and 10.08.2015 and continuously seeking
extension of time. However, the firm has failed to provide the required information tillthe date of this
,meeting. As such, the Committee decided to reject the case with direction to the fir, i; p;y ;h;
applicable custom duty along with interest.
:RA may take further necessary action accordingly.

Case No。 :14/19/80‐

ALC2/2014

501HQ File

1 101/80/050/00448/AM15/

ICase No.:15/19/80-

IALC2/2014

511HQ File

101/80/050/00449/AM15/

Case No.:16/19/80-

ALC2/2014

521HQ File

ICase No。 :28/19/80-

ALC2/2014

断簿
E蕩爾
而面戸
~~

Party Name:D00SAN   IMeet No/Date:10/80-
POWER SYSTEMSINDIA ALC2/2015
PRIVATE LIMITED     17.08.2015

RLA File            lLic.No/Datci0410159541
:04/24/040/00141/AM15/   08.10.2014

Party Name:D00SAN   Mcet No/Date:10/80-
POWER SYSTEMSINDIA IALC2/2015
PRIVATE LIMITED    17.08.2015

RLA File Lic.No/Date:0410159543

Party Name:D00SAN   Mcet No/Date:10/80-   status:
POWER SYSTEMSINDIA IALC2/2015        ‐Deferred
PRIVATE LIMITED     17.08.2015

RLA Filc            tit.ヽ 6/Dite:641015054,lbefer
:04/24/040/00142/AM15/  108.10.2014        1Date:29.09.2015

Decision: The Committee noted that firm's reply dated 05.08.2015 has been senr to DHI on
14.08.2015 for comments. Case is deferred to29.09.2015.

Decision: The committee noted that firm's reply dated 05.0g.2015 has been
14.08.2015 for comments. Case is deferred to29.09.2015.

Party Namc:VOITH
HYDRO PRIVATE
LIMITED

ALC2/2015
17.08.2015

,Status:
Deferred

Defer
Date:29.09.2015

sent to DHI on

Status:
Deferred

Defer

Date:29.09.2015‐

sent to DHI

Deferred

Status:
Deferred

| 101/80/050/00450/AM15/  :04/24/040/00146/AM15/ 108.10.2014

1 1Decision:Thc COmmittce nOtcd that Arm's rcply dated 05.08.2015 has been
l 114.08.2015 for comments.Case is deた rred t0 29.09.2015.

薇
壼

531責0 11ic            RLA Filさ            Lic.No/Date:0510391512 1Defer      l
l :O1/80/050/00462/AM15/ 1:05/24/040/00277/AM15/ 109.10.2014       Date:29.09.20151

: letiま6i:↑hc ё6品ふitささ noted thttt i品 ちきた口yあtCa iO.65.2615 has b86A ζcit to DA1 6A
128.07.2015 for colnments.Case is deferred to 29.09.2015.                                     |

IHQ File
15101 1Defer~Lヽ

15
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that the irm l

l lAuthorization requesting that thcy may be grantc

l The cOmmittee also noted that these represent

lDGFT for taking up the matter With TRU,D/ol

theln for reply.
‐
Case is deferred to 29.09.2015.
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ンTD.,  IALC2/2015        Deferred

117.08.2015            1

1臨蕊品畢肺彙簿撚蒸暴講m51 うもtiζibi:↑he committee noted thatthe nrm ha
l lsenttothem on 28.07.2015 and decided to sCnd

l casc is dcferred to 29.09.2015.             _

| lё ise No.:10/22/80‐

| IALC2/2014

■器品鬼590049りAMly
l ‐Decision:The Committec

ifollowed by reminder on

expedite comments. Case is defelTed to 29.09.2015.
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Case No。 :11/2y80‐

ALC2/2014

Case No.:32/22/80-

ALC2/2014

Case No。 :2/25/80‐

ALC2/2014

Case No。 :33/22/80-

ALC2/2014

ICase No。 :10/2y80‐

ALC2/2014

HQ File

IPartyName:POLY
IMEDICURE LTD.

IMcet No/Date:10/80-
‐ALC2/2015
17.08.2015

IMcct No/Date:10/80-
:ALC2/2015

117.08.2015

Status:
Deferred

Status:
Deferred

1鸞1~¬

Status:
Approved

Pany Namc:DYNAMATIC IMeet No/Date:10/患 o_  Statiζ :
ITECHNOLOGIES      IALC2/2015        1Deferred
LIMITED, 17.08.2015

581HQ Filc            RLA rilさ bc.No/DateЮ 710106920 0さユ:    ‐
:01/80/050/00611/AM15/   :07/24/040/00263/AM15/   10.11.2014            Date:29.09.2015

Decision:The COmmittee nOted that MsME has askcd the nlllllo furnish detailed calcula」
Ons and the

flilll has assured tO send details in ten days.Casc is defcrred to 29.09.2015.

Party Namc:POLY
IMEDICURE LTD.

s9 19,! l: RLA File Lic.No/Date:05 1039 I 954 Defer-- :01/80/050/005l3lAMt5t :051241040/00359/AMl5/ t2.tt.2ot4 Date:29.0g.2015
Decision: The Committee noted that the firm has provided requisite inlormation to the C&pC vide
letter dated 03.04.2015 for comments followed by reminder on 18.05.2015 and Do letter from
Chairman to JS,C&PC on23.07.2015 to expedite comments. Case is deferred to29.09.2015.

Party Name:UNIRAY   ‐Mcet No/Datc:10/80-
IMEDICAL LLP       IALC2/2015

17.08.2015

七0器品月5ν00602/AMly ttλ酬:OЮ0643ハMlyサだ鰍γα03107109`9B度ち9Ю)2015
Decision:The COmmittce nOt6a thaf the Ar“ 's apllicati6n ittζ もさen sent tO c&lc 6h Oケ :o,i,olS
foHOwed by a cOnsOlidated reminder dated 18.05.2015 and a DO lettcr from ChaillHan to JS,C&PC to‐

on 23.07.2015 to expeditc cOrnrnents.Case is deferred to 29.09.2015                            ‐

61器品掲5υ00514/AMly性が::ν00367A↓ lζ 青斜」R,さ :b310」 9197」 :諸ち;ti::15‐
DecisiOn:The Committee nOted that the flrm's applicatiOn has been sent to C&PC on 27.02.2015

1fO110Wed by a consOlidated reminder dated 18.05.2015 and DO lettcr from Chairman to JS,C&PC Onl
23.07.2015 to cxpcdite cOmments.Case is deferred to 29.09.2015.                      ‐

Party Namc:GODREJ&   IMcct No/Date:10/80-

IBOYCE MFG.CO.LTD.,  IALC2つ O15
117.08.2015

RLA File

脊∬究Te画面而「丁
~~1

62
:01/80/050/00610/AM15/     :03/94/040/00763/AM15/

Decision:The Committee nOtcd that the■ rm has ittiζ A6d ilざ iさILisitさ DёnC cehin8農 3 fr6i thさ‐Directorate Genera1 0f HydrocarbOns vidc DGH/EC/RIL/151/05/2015 datcd ll.o5.2015 and decidedl

10 ratify thc norms based On the recommcndadon of DIPP vide ID Note No.12/23/2015-TSW/119
1dated 03.03.2015ぉ under:―

‐
I● ツ ,TttγⅢ中中 P91 PP,呼 TLT呻,申 19膏卜學 _に

、  |



2.Word..Relevant,,maybeprefixedwiththedescriptiono|iT?o'.itemsatSl.No.|,2&-4.
3.Quantityofimportit..utSl.No.tmaybealtowed.asl2l04Kgs.inclusiveofTo/owastage...
4. euantity of i*po.t it.* ", Sl. No. ;;;;" allowed asztlq Kgs' inclusive of 34'l %

wastage' ,rr^-..^r ^^ r ? hlnc nn net to net basis
5. Quantity of import item at Sl. No. 3 may be allowed as 17 Nos' on net to net basis' Duty free'

weight of this item may be allowed zziil i rcit. inclusive of I 1 .6 o/o wastage after taking 20 oh'

6. [:ffill Tiffi'ix';,em at sl. No. 4 may be auowed as 6402 Kgs. (54e8 Mtrs.)

37o wastage ur'bting used for the manufacture of U-tubes'

7. Quantity of import item at sl. No. imay be allowed as 1799 Kgs'(80 Nos') r

basis.
8. Import item at Sl' No' 6 may be may be allowed as on net to net basis'

, 9. Quantities of import items at Sf ' Nos'- i' t & 9 may be. allowed as 277 Kgs' each'

, 10. Quantity of irfJtt ittrn at Sl' Nos' l0 may be allowed as 96 Kgs'

i ne *uviur.e further nl."ttury acti on 
1:co:din 

gly

1籠辮
/22/80-憮癬ti悪耕吼 準麟rdm

Lic.No/Date:0810133876 1Defer

inclusive of

on net to net

Status:
Deferred

IDate:29.09.201563聟′ユ収

case No.:58/22/80‐

ALC2/2014

‐
case No.:59/22ノ 80-

ALC2/2014

IRLA File

聯 :;λ5餅0051νAMly 瓶 24Ю4υ0031νAMlノ
 20H2014

1btcision:The Committec noted iAi the irm'S appliCation haS beel
has been semモ面静漏雨画面 |

I DedJo『 l heじommIК c nOにuu‐Luル HHH。
こ長百JIIこ

‐

Ь6Lter iom chdman Ю JS,C&PC Onl
l lfo1lowed by reminder dated 19.03.2015 and 18.05,                   …         ■_ ^^_^:^力 ^Cart・Orl十^つ000'015||ダ∬】;lVtよどI古話l」:話AL饉s ctteヽ detred ω 29.09.2015.

腔剛 i熙檻 s
lPRIVATE LIMITED

29.07.2015 has been sent

:~ 
‐       ~  |

黒疑網漁準麟
=言
_|シ |

話冊需Ю響、B為9"ηE
望 L一

一

一 一 一

一

     

―

:

ipu.tiNu*": fiOCnne iMeetNo/Date:10/80- iSta-tus: - i

ipruversLIMITED r17.08.201s I 
--* - I

*-.-'''*-;''i
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‐Decision:The COmmittee

03.08.20 1 5 for collllncnts.

Case No。 :61/22/80-

ALC2/2014

noted that the nrm's reply dtted 29.07.261も Atts 66さ A
Case is deferred to 29.09.2015.

Party Namei KYOCERA  Mcet No/Date:10/80-
CTC PRECISION TOOLS ‐ALC2/2015
PRIVATE LIMITED

sentto MSME on

Status:
Deferred

17.08.2015

671HQ File           ヽRLA File           Lic.No/Date:0210205200‐ Defer
l  101/80/050/00542/AM15/   102/24/040/00167/AM15/   120.11.2014            ‐Date:29.09.2015

Decision: The committee noted that the firm's reply dated29.07.2015 has been
03.08.2015 for comments. Case is deferred to29.09.2015.

Case No。 :12/25/80-

ALC2/2014

`8障

Q Πb~~~~~~ RLA File
|  101/80/050/00612/AM15/   103/95/040/00679/AM15/

:Decision:The COmmittee nOted that the nrm's rcply

commcnts.Casc is defcrred to 29.09.2015.

Party Name:MARINE   Mcet No/Date:10/80-   status:
IFRONTIERS PVT.LTD. ALC2/2015        ‐Deferred
‐
                       17.08.2015           '

ILic.No/Date:0310791268 1Defer      l

120.‖ .2014        ‐Date:29.09.20151
has bcen sent to MsME on 30.07.2015 forl

ICase No。 :20/25/80‐ ALC2/2014 Party Name:LARSEN&
TOUBRO LIMITED

HQ Filc

:01/80/050/00620/AM15/
RLA Filc

:03/95/040/00609/AM15/

Meet No/Date:10/80-
IALC2/2015

17.08.2015

Lic.No/Datc:03107913561
‐24.11.2014            1

Status:
Approved

磨

Decision: The Committee decided to ratify the norms based
No.l2l94l20l 5-TSW/69 dated I 8.08.201 5 as under:-

1. Net Empty weights of exporr products at Sl. No. I to I I

Imporl items at Sl. No. 4, 5 & 8 to
Import items at Sl. No. 6 & 7 shall
Quantity of import item at Sl. No.
firm.
Quantity of import item at Sl. No.
export products.

on the recommendation of DIPP Vide ID:

may be specined as under:               ‐

Sl.No. Nct Empty
Wcight

(MT)

Ｓ‐
．
Ｎ。

Net Empty
Wcight

(MT)

SI.No. Net Empty
Weight

(MT)

Ｓ‐
．
Ｎ。

Net Empty
Weight

(MT)
1

０
０ 4 7 5.5 10

Ｏ
Ｊ

う
４ 122 5 ●

Ｊ
ξ
υ

０
０ 15.5 103.5

39 6 10.8 9 ‖ .5

Import items at Sl. No. I to 3 shall be of relevant grade and thickness as contained in the export
product.

Quantities of import items at Sl. No. I &2may be allowed as 1.05 Kgs./Kg. content in the export
products as claimed by the firm. ' 

,

Quantity of import item at Sl. No. 3 may be allowed as 44269 Kgs. as 1.03 Kgs.iKg. content in thel
export products.

つ
４

●
Ｊ

4.

５

６

７

8.

12 may be allowed on net to net basis with accountability clause.
be ofrelevant grade and dia. as contained in the export products.
6 may be allowed inclusive of 2 Yo wastage as claimed by the

7 may be allowed as 2805 Kgs. as 1.02 Kgs./Kg. content in the

19 讀、



需1ま二需電鵠
l6 (welding Consumables)

T,γ l贅,1中,lr,1'',γγ]サ|?,T'Pr,1ヴ l

7013品児

23.07:う も15 from Ch」 fhiito Js,c&PC tO exped■
e commcntS.Case is delerrCd tO Zソ

.Uソ・ZUl'・    ‐

1霊)'I言
わシ患゙~ 1漱辮鷲良6MЁう1需漱曽

納Ю
■3器ed l

117.08.2015           1             1

_.            il^く 1人 たヽ。ぃ:∩、1019,1 33 1Defer       lLic'No/Date:05 103921 33 Defer
HQ File RLA File

:01/80/050/00496/AMl5/ :05t24t040t00371/AM15/ is'.tt.zotq _ 
ate:29'09.ll5

;.";;;, The committee noted that the firm's application has been sent to c&PC on 15'01'2015

followed reminder on':o.o:.zot5 followld by reminder on 25'06.2015 and Do letter dated

--- -^- +^ re /-?'pr- t^ *r,edite comments. Case is deferred to 29'09'2015'

at Sl.No. 13,14,15&
&じ 5053 Kgs.

may be allowed as
＜

　

　

　

　

　

　

Ａ

Ｒ

3171 Kgs. respectivelY.

ALC2ノ2014

case No.:23/22/80-

ALC2/2014

Case No.:26/22/80-

ALC2/2014

Party Name:MOTHERSON
suMISYSTEMS LTD.,

Party Namcl POLY

MEDICURE LTD.

, ,case No.:16/22lg0- rParty Name, vrtnoMro iMeetNo/Date:10/80- Status: I

,ALc2t20r4 Hnnr-rHienE ,ti.ffi11',; 'Deferred 
I

-, HQ File RLA File
/r 

:01/80/05 0lOO4g7lAMl5l :051241040100370/AMl5/ 25'11'2014 Date:29'09'2015

;..i.#;cor*iu.. noted that the firm's application has been senr to c&pc on l5'01'2015

followed reminder on 30.03.20fS foiil*.. by'ieminder on 25.06.2015 and DO letter dated

23.oi.2ot5 from &#;;;;s, capc i".*ptaitt comments' Case is deferred ro29'09'2015'

1   1,蔦
蓋3蔦」
~霜
需 0510392134~臨鳳洲薫蕊鳳 鳳」瑶        ____‐    ‐   ~     
・      ユ ム̂  ハ 。́n´ ^_ 1く ∩1つ∩1

thi the石 :“
∫:昴lliあtioA hasも eさnsとntto C&PC On 15.01.2015‐

bも tisibii fAさ ё6“ふitcc h6ted
fo‖ oヽved reminder on 30.03.2015 fo‖ 0ヽved by fenlinder on 25.06.2015 and E)O letter dated_ ___       1●     ___^`^ ^́‐ ^:● 月af● rroЯ 十^つ0092015_

|  ■oHOヽ Vea reminOcr oH Dυ .υ フ.4Vlυ  =U=■ V''ν ―  ウ′ ^~~~~

23.07.2015 froin Chairman to JS,C&PC tO CXpedite comments.Case iS deferred to 29.09.2015.

l



Decision: The Committee noted that the firm's reply dated 20.05.2015 has been sent to C&PC on
25.05.2015 followed by reminder on 28.07.2015 for comments and decided to remind C&PC to,
expedite comments. Case is deferred to 29.09.2015.

Party Name:MARINE    Meet No/Date:10/80‐
FRONTIERS PVT.LTD. ALC2/2015

17.08.2015

RLA File Lic.No/Date:0310791483 1Defer
|:01/80/050/00615/AM15/   103/95/040/00696/AM15/   127.11.2014

Decision: The Colllinittcc noted that thc flrm's rcply datcd 29.06.2015 has been

30.07.20 1 5 for collllnents.Case is deferred to 29.09.2015.

Party Name:LARSEN&  Meet No/Datc:10/80-
ITOUBRO LIMITED     IALC2/2015
1                       117.08.2015

,^ HQ File RLA File tlic.No/Date:0310791484:Defer'" :01/80/050/006l6lAMl5l ':031951040100665/AMl5/ ',27.11.2014 'Date:29.09.2015

Decision: The Committee noted that the firm's application has been sent to DRDO on 17.03.2015
followed by reminder on28.07.2015 and decided to remind DRDO again to expedite comments.
Case is deferred to29.09.2015.

Case No。 :15/25/80-

ALC2/2014

75 HQ File

Case No.:16/25/80-

ALC2/2014

Case No.:3/25/80-

ALC2/2014

HQ File

‐Case No.:1/22/80…

ALC2/2014

HQ File

ICase No。 :1ノ25/80‐

ALC2/2014

79

1HQ File

101/80/050/00601/AM15/

Status:
Deferred

Date:29.09.2015

sent to MSME onr

Status:
rDeferred

Sirtr.'
Deferred

Defer

77 :01/80/050/00603/AM15/   :03/95/040/00709/AM15/   02.12.2014 IDate:29.09.20151

Decision : The Committee noted that the firm has not replied to DIPP deficiency letler sent by E-mail
on 30.03.2015 which was also issued by hand on 31.03.2015 followed by reminder on 13.05.2015, e-
mai|21.05.201 5 and final reminder dated 28.07.2015 and decided to wait for another l5 days for reply
from the firm. Case is deferred to 29.09.2015.

Party Name:TEMA INDIA IMeetNo/Date:10/80-  Status:     |
LIMITED            IALC2/2015         1Deferred    l

117.08.2015    1     1
kLA Filさ        

‐
 ILi`:ヽ 6/Dムtc:0」 loウ Oi`lj 158fer      l

Party Namc:FREEDOM  Meet No/Datc:10/80-   Status:     |
OPTHALMIC PRIVATE  IALC2/2015        ‐Deferred
LIMITED,

RLA Filc

i17.08.2015 i I

4101s984? lD"f.. ---l78
:01/80/050/00482/AM15/  1:04/24/040/00233/AM15/   105.12.2014 Date:29.09.2015

Decision: The Committee noted that the firm's reply dated 30.04.2015 has been sent to C&PC on
08.05.2015 followed by reminder on 30.07.2015 for comments and decided to remind C&PC again to
expedite comments. Case is deferred to 29.09.2015.

Party Name:STERLITE  IMeet No/Date:10/80-
TECHNOLOGIES LTD. IALC2/2015

117.08.2015

‐RLA File            lLic.No/Date:0310791732
:03/95/040/00346/AM15/   105.12.2014

21



Iro F'ile RLA File Lic'No/Date:3410040806'Defer
80,oils,;)6s0/00609/AMt5/ :3,4t2410401002231AM1y 17.12.2014 :Dare:zg'09'2015'

Decision: The Commiftee noted that firm's application has been sent to MSME on 12'02'2015

, ,followed by reminder on24.06.2015 and 30.07.i015 for comments and decided to remind MSME

: ,again to expedite comments. Case is deferred to29'09'2015' ,

ICase No.:9/25/80-
.ALC2/2014

Case No.:9ノ 10ノ80-

ALC2/2015

Case No.:8/10/80-

ALC2/2015

Party Name:BANCO
PRODUCTS(INDIA)
LIMITED

has been sent to DEIT on 27.02.2015

decided to remind the DEIT again to

Meet No/Date:10/80-  IStatus:
IALC2/2015         1Deferred
117.08.2015           1

to the firm drectly oni
i

Meet No/Datc:10/80-

IALC2/2015
117.08.2015 町
~

81

‐Case No。 :13/25/80¨

ALC2ノ2014

‐HQ File
101/80/050/00613/AM15/  :34/24/040/00236/AM15/

15も tiζ l。1:↑he ё6品品itさe notcd that C&PC haS

1を1:`ヽ。。:14/2り80-     Party Name:NETAFIM
IALC2/2014          1RRIGATION INDIA
I                 IPVT.LTD.
‐
821Ц♀′ユ収

RLA File

|:01/80/050/00614/AM15/   :34/24/040/00235/AM15/

IDecision: The Committee noted that C&PC has Sent

101.07.2015toimishreJyanddeddedtoremmdthenm
lCase is deferred to 29.09.2015.

Party Name:ZENITH
IPRECISION PVT LTD.,

|  ~群麓羅習
面
「
~評

潔『
~1

IRLA File ILic.No/Dttc:3410040816 1Defer

5/  118.12.2014

sent deflciency letter

01.07.2015 to fumish rcply and decided to rerllind the flrm to expedite reply.

Case is deferred to 29.09.2015.

B藷頭識島“ter to the f1111l directly ondeflciency lel

to expedite reply.

IMect No/Date:10/80-   Status:

IALC2/2015         1Deferred
117.08.2015           1

831五O rile            RLA File           Lic.No/Date:07101073681Defer
l l:01/80/050/00206/AM16/  :07/24/040/00358/AM15/ 106.01.2015       Date:29.09.2015

1 1b“iζお五:↑Aさё6“轟lli66 n6tさ a th″ :Aさ 1品 ;ζ五|コお農i“ haζ 66en ζenti6 MsMゴ bh iラb慧.26iS foi

Party Name:ZENITH
IPRECISION PVT LTD.,

Mect No/Date:10/80-
IALC2/2015

‐17.08.2015

Status:
Deferred

嘗m・面覇8諸鳳得
|W・琴ギーー22



examination and cornments.Case is deferred to 29.09.2015.

Case No.:1/4/80-

ALC2/2015
Party Name:SARA SAE  IMcet No/Date:10/80-

‐PRIVATE LIMITED    IALC2/2015
117.08.2015

Status:
Deferred

く
υ
０
０

IHQFilも ~~~       薫五薄面E
:01/80/050/00072/AM16/ .:61/24/040/00089/AM15/ 12.03.2015 Datc:29.09.2015

Decision: The Committee noted that firm's application has been sent to DHI on 22.05.2015 followed
by reminder on 14.08.201 5 for comments. As DHI representative present in the meeting has requested ,

for a copy of the application and NC decided to send copy of the application again to them for
comments. Case is deferred to 29.09.2015.

l iCase No。 :10/10/80-
: IALC2/2015

86 HQ File

Case No.:30/4/80-

‐ALC2/2015

Party Namc:ZENITH
IPRECISION PVT LTD.,

‐RLA F‖ e

IMeet No/Dtte:10/80-

IALC2/2015
117.08.2015

Lic.No/Date:0710107794 1Defer
:01/80/050/00207/AM16/   :07/24/040/00450/AM15/   112.03.2015            Date:29.09.2015‐

| ‐Decision:Thc COmmittee nOted thatthe nrm's application has becn sentto MSME on 17.08.2015 fol
l  .cxaminatiOn and cOIninents.Case is defcrred t0 29.09.2015.

Party Name:VULCAN   ‐Mcct No/Date:10/80-   status:
INDUSTRIAL       IALC2/2015       1Deferred
ENGINEERING CO.LTD.17.08.2015        :

t7器
品掲5ν0010VAMIC Lケ が liν0034″AMly t;:∬ 鰍 Tα

341004H263席
ち9Ю)2015

1 lDecision:Thc Committcc notcd that irm's application has bccn sent to DHI on 06.07.2015 for
l  COmments and decided tO remind DHIto expedite comments.

ICase is defcrred to 29.09.2015.

Status:
Deferred

Case No.:26/4/80‐

ALC2/2015
Party Name:VEELINE   4ヽect No/Date:10/80-  istatus:
IMEDIA LTD.       IALC2/2015        1Deferred

.17.08.2015           1

‐  IHQ File             lRLA File            Lic.No/Date:0210205728 1Defer
l  101/80/050/00097/AM16/   102/24/040/00003/AM16/   ,21.04.2015            1Date:29.09.2015

188‐ Decision: The Cornmittee noted that DIPP vide IE)No.12/94/2015-TSW/88 dated 18.08.2015 has
l   raised dencicncy in the flinl's application and decided to send it to the■

lHl as undcr:―

| 1 1・ InfOrmation in respcct Of SI.No.3,4&5 of Standard Denciency Format.

| ‐ 2.Details ofimportitem at Sl.No.5.
:  1  3. Information in respect of Sl.No.H Of Standard Denciency FolHlat in respect Ofimport item

‐   l       at Sl.No.4 to 6.

Case is deferred to 29.09.2015.

|  ICase No.:27/4/80-
891ALC2/2015

Party Namci ZTT INDIA
PRIVATE LIMITED

,Meet No/Date:10/80-

IALC2/2015
117.08.2015

Status:
Deferred

tV tr
23

|

― ― 一
                     I



case No.:24/4/80‐

ALC2/2015 田
Status:
Deferred

Case No.:28 l4l8E- Party Name: SPIROTECH Meet No/Date:10/80- Status:

ALC2l20l5 HEAT BXCHANCE'RS ALCzlzOl5 Deferred

i HQ pit. nl-e pit" Lic'No/Date:0510393957 Defer

,91 :01/80/050/00099/AMl6/ :o5l24l040l0o512lAMl51 24'04'2015 Date:29'09'2015

Decision:rnecommitteenotedthatDIPPrepresentativepresentrlthemeetinghasraised
deficiency in the firm,s application as under and detided to sendlt to the firm to furnish reply:-

r .S1.No.3,4, 5 and ir ors*aurd Deficiency Format (Export Product wise).

i ic*" is deierred to29.09'2015'
I l __-

r Meeting No. 9/80 dated 03/08/2015:

1921 Net weights Of export items at Sl.No.
I &. 2 may be specified as 134'64 MT & 460'3 MT

:case No.:2e t4t80-ALC2/20rs iTxi;I3rTit""#rtll* xi8i)oJ?ite:10/80- 
i?;l:1..

LTD. 17'08'2015

:: ^ -, I
.HQFileRLAFileLic.No/Date:0510393951
:01/80/050/00100/AMl6l:O5l24l04oloo573/AMl5/24.04.2015
itecision , fh" Co*.ittee decided to ratifu the norms based on the recommendation of Otpp Vide ID

No.l2l94l20l 5-TSW/69 dated I 8'08'201 5 as under:-

Advance Authorization *ui be ratified as under on repeat basis as per their

Advance Authorization No. 05l0igl9l2 dated I l.l1.2014 ratified in Norms committee

||ケ Wi〕1:I需膜鮮∬鷲It宵 ::SII話::S£留お:電:聰it:焦猟
・品:tx".|

■

「

OduCtS江 訛 NQ hs路
瀾 ∫」 fみ be洲 。‥ d m2郷 KttK3∞ ntent h tte∝叫| 1 3.Quantity Of import iteΠ

:|「 Odu∝s at Sl.NQlパ
lI:T∫ 」鶏 be ttoWed 8■ 01Kダ K3cOttett m me expO■ |

1 1 4.Quanthy Of import iteΠ
l l   prOducts at Sl.No.1.                                    .
| 1 5.Quantity Of import hem at Sl.No.4 may be a1loWed as l.01 Kgs./Kg.content in the export‐

■  
「

OduCt螂 訛 Nα 2ぉ
fITN∫ 」《み be洲。鵬dL∽ Tトギ 争,愕

t:山

eT°1
1 1 6.Quantity Of import itCr

24

15

-" 
'1". :'*. ;;;;;;;-;. noted that DHr has raised deficiency in the firmis application vide Uo No'3

(146)115-TSw(8y268 iated 13.07.201s u,J a"ciatd to send it to the firm to furnish reply' Case is

ic.No/Date:3H0065389 Defer
3.04.2015            Datc:29.09.20



products.at Sl. No. 2 as per SION C-l 175.
: 7 ' Quantity of import item at Sl. No. 6 may be allowed as I .01 Kgs./Kg. content in the export

products at Sl. No. 2.
, 8' Quantity of import item at Sl. No. 7 may be allowed 1.02 as Kgs./Kg. content in the export

products at Sl. No. 2 .

RA may take further necessary action accordingly.

93 !a Ill: RLA File Lic.No/Date:0710108127 Defer-" :01/80/0501000821AMl61 ;07/24l040lOO474lAMl5/ 30.04.2015 ,Oui",Zg.Og.zOtS',
Decision: The Committee noted that the firm has not replied to Dlpp deficiency letter sent to the firm
on28.07.2015 and decided to send reminder to the firm io furnish reply.
Case is deferred to29.09.2015.

Case No。 :11/4/80-

ALC2/2015

Case No.:25/4/80-

ALC2/2015

Party Namc:           Mect No/Datc:10/80-   status:
DUCTMASTERINDIA   ALC2/2015        Deferred
PVT.LTD,           17.08.2015

Status:
Deferred

Party Namc:VEELINE   IMeet No/Date:10/80-
MEDIA LTD.        IALC2/2015

117.08.2015

I HQFit        ttLA Fi8‐       ti`ヽ 6′b五拠:6,10,63ラ 念6oさお:~  |
1 101/80/050/00096/AM16/ .:02/24/040/00016/AM16/ 11.05.2015       1Date:29.09.20151

94 1Decision:Thc COmmittcc nOted that DIPP vidc lD No.12/94/2015-TSW/94 dated 18.08.2015 has

l  raiSed denciency in the arm's applica伍 on and decided tO scnd ittO the Arm as under:-          1

‐     1.  InfOrmatiOn in rcspect Of Sl.No.3,42貶 5 of Standard Deflciency Format.
2.Details ofimportitem at SI.No.5.

1 3.Infollllation in respect Of Sl.No.H Of Standard Denciency Format in respect ofimpO■ hem l
at Sl.No.4to 6.

|  I Case is deferred t0 29.09.2015.
一  

―
 

―  、

一

  ―
         __、 _ 

―      _  _ _ _           _  __ __   |

ci``N8::3,lo/患 61    111,ヽ 1“さ:Ё青AttAl  lMb&ヽ 6/bitさ :10,恵 6_  IStitiζ
~  |

| IALC2/2015          1HEAVY ELECTRICALS  IALC2/2015        ‐Deferred    l
l  l                  lLIMITED            17.08.2015         1          1
1HQ Filc             RLA File            Lic.No/Datc:0410160603 1Defer
95101/80/050/00202/AM16/ .:04/24/040/00033/AM16/  01.06.2015        Date:29.09.20151

1Decお bn:The COmmntce noted that thc Яrm has requcsted to rad～ the nOrlns 6n r31さ at 6asil l
l lHOWever,the AA No and date based on which h istO be rauned on rcpeat basis has nOt been pro宙 dedl
l by them.Therefore,NC dccided to ask the nrm to submitthe required AA No.&date for ratincation.|

| ICaSe is deferred t0 29.09.2015.

Party Namc:WESTERN    Mcet No/Date:10/80-Case No。 :1/10/80-

ALC2/2015

HQ File

REFRIGERAT10N
PVT.LTD

RLA File

ALC2/2015
17.08.2015

Status:
Approved

Lic.No/Date:0310796650
:01/80/050/00198/AM16/  1:03/95/040/00163/AM16/  116.06.2015       1      1

1R::1棚ちII:_早:lw男:1寵T猶:∫ち温|:%ξttllli¨
:iiT_llllilililli11111tillllI11'I'|
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:i"firg ctue from SION C-t Sii, ea'un"" Authorization may Ot t"11":,1:,Y:: 
..,aong Ouc Hun olυ lN‐―・′・“,―

Y百 1L:百 :i5&18 to j3 may be J10WCd On nettO netbags withl.ImpOrt items at Sl.No.1,2, |

accountability clause' r1 ---^J:]^.-- ^r el \rn ?

2.Word..Relevant,,maybeprefixedwiththedescriptionsofimportitemsatSl.No.3,|6&|7.
Quantities of import it.*J ut si. No. 3, 13, li & 17 may be allowed as 1.02 Kgs'/Kg' content in the I

i

export products as claimed by the firm' 
i! - -,-.

||ぶ轟 1蒸t furthσ“
∝SSary“饉m"∞dh」ト ー

Party Name:KIRLOSKAR
PNEUMATIC CO LTD

~聴
評蔽 隔 :蒜 |面

|

Meet No/Date:10/80¨

ALC2/2015
117.08.2015

~い
¬

case No。 :3/10/80-

ALC2/2015

case No.:6/10/80‐

ALC2/2015

Mcet No/Date:10/80-   Status:

ALC2/2015        1Deferred

been sent to

Status:
Deferred

sent tO MSME on

117.08.2015

IALC2/2015

鼈
―面 憮

Party Name:

‐COILS LLP
ALPINE

‐case No.:4/10/80-

ALC2/2015

Party Name:G.B.
ENGINEERING
ENTERPRISES PVT.LTD.,

Party Namc:FRIZAIR
PRIVATE LIMITED

|

画 面

on~thel

「

週
lcase No.:2/10/80¨

ALC2/2015
1011

|  IHQ File
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Sl.No.283

Case No.A-01 M/s.   LMT

(India)Pvt.Ltd.,

HQFoNo.01/80/162/00357/AM15/DES.I Lic. No. & date
Meeting No.l0/16 RA.F.No.31/83/039/00003/AM15 3110065131

dt.09.12.2014Date:17.08.2015 Ratification of norms under Para

4.24A(a) (iv) for annual requirement.

101/80/050/00199/AM16/  :09/24/040/00154/AM16/  .29.07.2015 Datc:29.09.20151

Decision: The Committee noted that firmis applicaiion has been nor been received and decided to
send reminder to firm and RA to send hard copy of the application immediately. Case is deferred to
'.29.09.2015.

Decision: The Committee noted that the firm has not replied to the OHI defrcierrcy tetter senfu
24.04.2015 followed by reminder dated 30.06.2015 and final reminder dated 28.07.2015 and decided to
wait for another l5 days for reply from the firm.

Case is deferred to 29,09.2015.

Sl.No.284

Case No.A/R‐61 M/s.   United

DriHing T001s

Ltd.,Delhi

HQF.No.01/80/050/00397/AM10/DES.I Lic.No.&date
Meeting No.l0/16 RA.F.No.05/24/040/00318/AM10 0510249707

dt.22.09.2009Date:17.08.2015 Revision of norms

Decision: The Committee noted that the firm was requested vide letter dated I 5.09201 4 and 02J I 201 5

followed by reminder dated 28.07.2015 to submit the requisite certificate from the Directorate General of
Hydrocarbons, which are yet to be received. Therefore, the Committee decided to issue another reminder
to firm to expedite reply. The firm has informed that its supply of goods is to ONGC, New Delhi under
deemed expoft category.

Casc is dcfcrred to 29.09.2015.

Decision: The Committee noted that that the norms in this case have already been finalized and now the
matter pertains to requisite certificate from Directorate General of Hydro Carbon. NC also noted that the
firm vide its letter dated 02.07.2015 has requested for a copy of DGH certificate submitted by GE India
and whether it is submitted as per Para 8.2C of FTP and decided to send a proper reply to them.

Case is deferred to 29.09.2015.

S.No.285

Case No.A/R-49 M/s. Larsen

&Toubro Ltd.,

Mumbai

HQF.No.01/80/050/00245/AMH/DES.I Lic.No.&date
Meeting No.l0/16 RA.F.No.03/95/040/00712/AM10 0310557677

dt.29.01.2010Date:17.08.2015 Amendment in quantities / addition of
additional import items

S,No.286

Case No. A/R-93 M/s.Gas Tech
Enginecring

(India)Pvt.Ltd.,

Farldabad

HQF.No.01/80/050/00575/AM13/DES.I Lic.No.&datc
Meeting No.l0/16 RA.F.No.05/23/040/00447/AMi3 0510345184

dt.07.02.2013Date:17.08.2015 Request for revision of norms
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Decision:The COmmittee nOted

casc in NC.DIPP representative

29.09.2015.

Case iS deferred to 29.09,2015.

S.No.287

that firm's representative appeared in 'Personal Hearing' for another

present in the meeting requested for personal hearing for this case on

recornmendati

No.12/94/2015‐
′
「 SW/106-A/R dated 18.08.2015 as under:―

be FnOdifled as 95330 Kgs.,91000items at Sl.No.4,5, 11 &12 mayI NdEmμ y WdttS Je押 01:篤

:∬ 憲 蹴 も

“

mpO・ 畿 m江 創.NQ8帥 d tt quantiw mり 晩2驚
懇 難 轟 猟 :9a M¨ → 嗣 面 К J3%欄 岬 帥dSd“ 鴫 織 甲面 り J

■ QuantII〔
鼻号蕊』l裏l:『11浩∫|』1蔦」:ξQボ::遭ffrorl185990Kgs■

o79747 Kgslnclusive of 184

RA rnay take further necessary action accOrdingly.

S.No.288

d by】PD m¨ 前Ю

them on 08.05.2015 and renlinder datcd 28.07.2015 and decided to issue flnal rerninder to the flrnl to

expedite reply. Case is deferred to 29.09'2015'

rm has not rePlied @ by DIPP) letter sent to

them on 08.05.2015 and reminder dated 28'07'2015 and

expedite reply. Case is deferred to29'09'2015'

decided to issue final reminder to the firm to

289S.N

k

S.No.
HQF.No.01/80/050/00516/AM14/DE

S.I

Lic.No.&date
casc No.A/R-106 Mis. Godrej

Boyce Mfg.

Ltd., Mumbai

&

Co.
0310764594

dt.06.01.2014
耐 eclng No.1916

RA.F.No.03/ソ 4/U4U/UU/ё //A

Net Weight in

ratiflcation of no日 ■S fOr export item

at sl.Nos.4,5,1l and 12 ofnoIHiS _

Date:17.08.2015

On OfDIPP Vide lD

0166/AM15/DE

S.I

Lic.No.&date
Casc No.A/R-109 M/s.    ISGEC

Hcavy Engineering

Ltd.,Yamunanagar RA.F.No.05/23/040/00002/AM15
0510384967

dt.25.04.2014
MeetingNo.l0/16
Date:17.08.2015 Request for revision of norms

sent to

.NO.

蔽函画面面雨 Ю50/00165/AM15/DE

S.I

Lic.No.&date
Case No.A/R-1‖ M/s.    ISGEC

Hcavy Enginecring

Ltd.,Yamunanagar RA.FoNo.05/23/040/00001/AM15 0510384966

dt.25.04.2014
Meeting No.l0/16

Date:17.08.2015 Request for revision of norms
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S No 290

Case No A/R l14 M/s. Technoweb
Textile Engineering
P. Ltd., Mumbai

HQF No 01/80Ю 50/00006/AM15/DE

SI
Lic No&datc

0310771124

dt 26 12 2013

Mecung No l υ16 RA F No03/95/040/00936/AM14
Date:17082015 Request for revision ofnonns
Decislon:Thc Committtc nOtcd that irm's rcply dated 23 03 2015 has bccn senttO C&PC On 07 04 2015

followcd by rcmindcr dated 28 07 2015 for commcnts

Casc is dcferred to 29 09 2015

S No291

Decision: The Committee dec
No3(601/15■ SW(B)/261 dated 09.o72015 for thc purpOsc Of regularisa10n ofthe Hccncc(COpy being
Scntto RA&11111)

RA rnay take funhcr neccssary actiOn accOrdingly

S No 292

Decision: The Committee decide
No'3 (64/1O-TSW (8)/278 dated 17.07.2015 for the purpose of regularisation ofthe licence (copy being
sent to RA & firm).

RA may take further necessary action accordingly.

S.No.293

Decision: The Committee not.O ,n .r,.J
C&PC again to reconsider the case as the firm has requested lor amendment/revision of norms. NC
dccidcd tO rcmind C&Pc to provide comments

Casc is defcrrcd to 29 09 2015

Case No A/R137 M/s. Larsen &
Toubro Ltd.,
Mumbai

HQF No 01/80Ю 507o1664フAM09/DE
SI

Lic No&date

Mceting No 10/16 RA F No03/95/1140/00828/AM09 0310501993

d10901 2009Datc:17082015 Rcquest fOr rc宙 ●Onノamcndmcnt of
norms

Casc No A/R-138 M/s   L&T― MHI
Bo‖ crs Pvt Ltd,
Mumbai

HQF No01/807/1150/00815/AM‖ /DE
SI

Lic No&datc

Meeting No 10/16 RA F No03/95/040/00824/Aヽl11 0310610931

dt 13 01 2011
Datc:17082015 Request for reduction in import and

Export weights amendment ofnorms

CascNo A/R-Ol M/s  Decon lndia

Plastics Pvt  Ltd,

Punc

HQF No01/80/050/00009/AM15/DE

SI
Lic No&date

Mceting No 10/16 RA F N031/83/040/00231/AIヽ 414 3110062832

dt 26 02 2014Date:17082015 Request for reason ofnbrms

29
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S,No.294 MH/DE

S.I                  _
--tic, 

No. & date

casc No.A/R-04 M/s.Poly MediCure

Ltd.,
0510286557

dt.22.03.2011

~MecdngNo.10/16

Request fot t..,tion of *
btte:17.08.2015 fAllハ、■′oЯ h

equest has been sent to udgru on z t 'v)'L\

reminder through Do letter from chairman to JS, C&PC on23'07 '2015 to expedite comments'

case is deferred to 29.09.2015.

Case iS deferred to 29.09.2015.

equest has been sent tO C`ι rし
on∠ ′.Uo.Zυ lυ F

reminderthrOughDOlettCrfromChaillllantoJS,C&PC On 23.07.2015 to expedite commentS.

eflciency(rais

them on 23.06.201 5 fol10、ved by renlinder On 28.07.2015 and decided to Send

ｂｙ

ｎａ
‐

剋

■ reminder to firm to

fumish rePlY.

Case is deferred to29.09'2015'

l L!vl l rr r rvr rsur

ilecision: The Committee decided to modtty

No.l2l94l20l 5-TSW/l 3-A/R dated 18'08'201 5 as under:-

l. Net Weight of export item may he modified as under:

Coke Drums: 1080 MT

z. ili-*#:f*;3,1''','irf.r ro.:.J may be arowed as 4.264 Mr as r.274 Kgs./Kg' content in

the export products after taking I /3'o recovery form scrap' 
- l\ .-

30 lV\f

S.No.295
覇画面高万函雨扇而而鷲8/AMH/DE

S.I                    _

Lic, No. & date

--cus" 
No. A/R-l 1 tutls" eotY Medicure

Ltd.,
∩Rバ4/AMll 0510283239

dt.04.02.2011¨ .1り 16
KA

Request fot..r,t,on ol:norms
Date:17.08.2015 f7.‖ ハ、■′ρa hv

s.No.296 ′∩0/1ヽロ Lic.No.&date~case No.A/R-12
M/s. DuctmaSter

india  PVt. Ltd.,

Bangalore

HQ「 .No.U1/OU/UDU/UU

S.I

RARNQ餌 混″剛 ∞ 1訃 0710058660

dt.22.07.2008Meeting No.10/16

Patclz.oa.zot s
raised DIPP)letter Sent to

S.No.297
HQF.No.01/80/050/00041/AM15/DE

S.1                       _

Lic.No.&date
case No.A/R-13

-tr,tA. 

vi.lay Tanks &
Vessels (P) Ltd.,

Vadodara 040/00286/AM14 3410039435

dt.06.03.2014輸 gNo.10/16
R.qrett f- revision of norms

Date:17.08.2015
On fE)IPP Vide lD

-RA. F.N o.05 I 24 I 0 40 I 0O 428/A M I I



3.

4.

6.

7.

０
０

9.

10.

12.

13.

14.

ξ
υ

16

5.

RA may take further necessary actiOn accOrdingly.

S.No.298

Decision: The Committee noted

comments.

Case is deferred to29.09.2015.

Quantity of import item at Sl. No. 2.may be allowed as 112.577 MT as 1.315 Kgs./Kg. content in
the export products after taking l/3'd recovery form scrap.
Quantity of import item at Sl. No. I ,uy be allowed as 53.706 MT as 1.202 Kgs-/Kg. content in
the export products after taking l/3'd recovery form scrap.
Quantity of import item at Sl. No. 1.uy be allowed as 3.146 MT as 1.612 Kgs./Kg. content in
the export products after taking l/3'd recovery form scrap.
Quantity of import item at Sl. No. 5 may be allowed as3.77O MT as 1.05 Kgs./l(g. content in the
export products.

Quantity of import item at Sl. No. g ruy be allowed as 40.345 MT as l.l9 Kgs./Kg. conrent in
the export products after taking l/3'd recovery form scrap.
Quantities of import items at Sl. No. 7 & 8 put together may be allowed as 69.878 MT as l.l 5
Kgs./l(g. content in the export products after taking l/3'd recovery form scrap.
Quantity of import item at Sl. No. 13 may be allowed as 8.173 MT as 1.32 Kgs./Kg. content in
the export products after taking l/3'd recovery form scrap.
Quantity of import item at Sl. No. 14 may be allowed as 1.589 MT as 2.68 Kgs./Kg. content in
the export products after taking l/3'd recovery form scrap.
Quantity of import item at Sl. No. 20 may be allowed as 0.577 MT as 3.629 Kgs./Kg. content in
the export products after taking l/3'd recovery form scrap.

Quantity of import item at Sl. No. 2l may be allowed as 5.79 MT as 1.29 Kgs./Kg. content in the
export products after taking l/3'o recovery form scrap.
Quantity of import item at Sl. No. !2 may be allowed as 1.332 MT as 1.76 Kgs./Kg. content in
the export products after taking l/3'd recovery form scrap.

Quantities of import items at Sl. No. 23 & 24 put together may be allowed as 2.501 MT as
1.172 Kgs./l(g. content in the export products after taking l/3'd recovery form scrap.
Quantity of import item at Sl. No. 2.5 may be allowed as 1.915 MT as 1.164 Kgs./Kg. content in
the export products after taking l/3'd recovery form scrap.

Quantity of import item at Sl. No. 27 may be allowed as 0.619 MT as 6.31 Kgs./Kg. content in
the export products after taking l/3'd recovery form scrap.

that firm's reply has been received and is being sent to DIPP for

L、

Case No.A/R-41 M/s.    CICB
Chcmicon   Pvt.

Ltd.,Bangalore

HQF.No.01/80/050/00016/AM14/DE

S.I

Lic.No.&datc

Meeting No. I 0/ l6 RA.F.No.07/24/040/00452/AM13 0710093506

dt.01.02.2013Date:17.08.2015 Request for fixation of norms
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Lic.No.&dateHQF.No.01/80/050/00567/AM12/DEtr4ls. Nash

lndustries (I)
Pvt. Ltd.,

casc No.A/R‐43

雨 710085938

dt.02.02.2012

(H)0710089728
dt.17.07.2012

(lii)0710092536
dt.18.12.2012

(iv)0710093402
dt.29.01.2013

(v) 0710094430
dt.22.03.2013

(vi)0710095583
dt.27.05.2013

(vH)0710097637
dt.21.08.2013

(v五 i) 0710095300

dt.09.05.2013

RA-JJ.{00Z040/00436/AMl2Meeting No.10/16
nent Of

Date:17.08.2015

S.No.299

/〕 D Lttrsent

to theΠ l on 04.08.2015 and decided to Send rerninder to flrm to furnish reply.

Case iS deferrcd to 29.09.2015.

S.No.300

D∝60r The Com面 ttee nded that irmヽ КqКゞぬ
d КЮ6矧 5"籠 Ю DⅢ on

comments. Case is deferred to29'09'2015'

S.No.301

rms based 6n the re"ommendation

NO.12/94/2015-TSW/74‐ A/R dated 18.08.2015 as under:―

L Quantity of import item at Sl' No'.3 may be increased

iiclusive of 3.04 % wastage as claimed by the firm as

tubes.

RA may take further necessary action accordingly'

from 43929 Kgs. to 44377 '51 Kgs

being used for the manufacture of U-

A
I \-<vq\1

S.No.
/AM15/DE

S.I

Lic.No.&date
case No.A/R-73 M/s. ISGEC HeavY

Engineering Ltd.,

Noida RA.F.No.05/23/040/00513/AM15 0510393171

dt.12.02.2015
trteeting No.10/16

R.qr.tt f". revision of norms

0`
17.08.2015Date:

08.2015 for

面丁雨百面葱而頑両b324/AM15/DE
S.I

Lic.No.&date
Case Noo A/R-74 M/s. ISGEC HeavY

Engineering Ltd.,

Yamunanagar RA.FoNo.05/23/040/00180/AM15 0510390210

dt.08.08.2014
Meeting No.l0/16

Date:17.08.2015
R"ouest f"r terision olnorms

of DIPP Vide lD
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S.No.302

Case No.A/R‐ 75 M/s.ISGEC Hcavy

Engineering  Ltd.,

Noida

HQF.No.01/80/050/00692/AM15/DE

S.I

Lic.No.&date

Meeting No.l0/16 RA.F.No.05/23/040/00525/AM15 0510393350

dt.25.02.2015Date:17.08.2015 Request for revision of norms
Decision: The Committee decided to modify the norms based on the recommendation of DHI UO Noj
(l03yl5-TSW (B)1266 dated 13.07.2015 (copy to be sent to RA & firm).
RA may take further action accordingly.

S.No.303

Decision: The Committee decided to modify the norms based on the recommendation of DIPP tide ID
No.1219412015-TSW76-A/R dated 18.08.2015 as under for the purpose of regularization of the
licence:-
1. Net Empty Weights of exportitcms at Sl.No.9&10 may be modifled as 91265 Kgs.&91265
Kgs.respectively.

RA rnay take further nccessary action accordingly.

Decision: The Committee decided to modify the norms based on the recommendation of DIPP vide ID
No.1219412015-TSW/77-A/R dated 18.08.201 5 as under for the purpose of regularization:-

l. Net Fabricated Weight (excluding refractory weight) of export item may be specified as 160.094
MT.

RA may take further necessary action accordingly.

Case No.A/R-76 M/s.Godrei &
Boycc Mfg.CO.
Ltd.,Mumbai

HQF.No.01/80/050/00508/AM14/DE

S.1

Lic.No.&date

Meeting No.10/16 RA.F.No.03/94/040/00764/AM14 0310762309

dt.18.12.2013Datei 1 7.08.2015 Rcqucst for change of Nct Weight

of export item at SI.No.9i.e.``11-R―

205, LT Co Converter from 92972

Kgs. to 91265 and Net Weight of

export itcm at Sl.No.10i.e.``21-R―

205。 LT Co Converter from 92972

Kgst0 91265 Kgs.'' ofnollHs

S.No.304

Case No.A/R-77 M/s.GodreJ&Boyce

Mfgo Co. Ltd.,
Mumbai

HQF.No.01/80/050/00223/AM14/DES.I Lic. No. &
date

Mceting No.10/16 RA.FoNo.03/94/040/00295/AM14 0310740370

dt.04.07.2013Date:17.08.2015 Request for change of Net Weight of
export item at Sl. No.I i.e. "Secondary

Reformer, 103-D from 305.69 MT to
160.094 MT" of norms

33
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HQF.No.01/80/050/00`444/AM15/DE

S.I

Lic.No.&date
casc No.A/R¨78 M/s. Bharat HeavY

Electricals Ltd.,

Bangalore RA.F.No.07/24/040/00203/AM15
::|:1講_::14  1

on 04_08.2015 for

Meeting No.10/16
Rしquest for ixation ofnormlDatc:17.08.2015

306S.N

S.No.305

Declslo■ :The COmmittee noted that flrm's request
dated 06.07.2015 sent DEIT 04

comments.

case is defcred to 29.09.2015.

On 040&2m5

comments. Case is deferred to29'09'2015'

S.No.307

げ請苦高
「
¬再て悪孫而籠丁薇蔦丁蔦了覇冨要高覆藤悪¬面冨可丁扇万015 was carlier sent to MSML On

04.08.2015 for cominents.HOwever,NC decided to transfer this case to DHI as sOmc other cases ofthe

flrm are being exanlined by them for collnlnents and to can thc fllHl's representatiVe for`personal hearing'

in the next meedng on 29.09.2015 to danfy their poshiOn on impo〃
expon■ems.Caseヽ defered to

29.09.2015.

S.No.308

fttζif元計石孫高詰戻高蔽面¬雨面福〒ず高雨冨飛面面両了扇万面丁面肩葛酢lier sent tO MSME on

04.08.2015 for comments.HOWever,NC decided to transfer this case to DHI as sOme other cases ofthe

firm are being examined by them for comments and to call the firm's representative for 'personal hearing'

in the next meeting on29.09.2015 to clarify their position on import/export items'

Case is deferred to 29.09.2015.

S.No.309

ヽ

.No.
Lic.No.&date

Case No.A/R¨79 IWs. Wheels tndia

Ltd., Chennai

HQF.No.01/80/050/0003〃 AM10/り L

S.1

RA.F.No.04/24/540/00322/AM15 0410160391

dt.08.04.2015

for

Meeting No.l0/16

Date:17.08.2015 Rlir*t f* "*.{t91l rf not*t

百OF.No.01/80/050/00541/AM13/DE
S.1

Lic.No.&date
Case No.A/R‐80 M/s.   Autotech

lndustries  (India)

Pvt.Ltd.,Chennai
0410142832

dt.23.01.2013
MeetingNo.l0/16 RA.F.No.04/24/040/U0100/AⅣ llj

Date:17.08.2015 kequest for re宙 sion of norms

MSME on

覇0不百画面面雨 Ю0173/AM12/DE

S.I

Lic.No.&datc
Case No.A/R‐81 M/s. Autotech

lndustries (India)

Pvt. Ltd., Chennai RA.F.No.04/24/040/00072/AM12 0410125099

dt.17.06.2011
Meeting No.10116

Date:17.08.2015 Request for revision of norms

Case No.A/R-82 M/s.  Autotech
lndustries  (India)

P宙.Ltd.,Chennai

HQF.No.01/80/050/00680/AM10/DE

S.I

Lic.No.&date

~RA.F.No.04/24/040/00228/AM10
0410110480

dt.31.12.2009
MeetingNo.l0/16
Date:17.08.2015 Request for revision of normh
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Decision: The committee noted that firm's request dated 02.06.2015
comments. NC decided to call the firm's representative for .personal

29.09.2015 to clarifl, their position on import/export items.
Case is deferred to29.09.2015.

sent to
hearing'

DHI On 04.08.2015 for

in the next meeting on

Decision:TheCommitteedecidedt@therecommendationoroFuia.l6
No.12/94/2015-´

「 SW/83-A/R dated 18.08.2015 as under:―

Keeping in view the position explained by firm, for the purpose of redemption of Advance
Authorisation, description of export items may be amended as per enclosed Annexure (Copy to be
sent to the firm & RA).

RA may take further necessary action accordingly.

S.No.3l I

Decision: The Committee decided to modify the
No.12/94/2015-TSW/84‐ A/R dated 18.08.2015 as under:―

Firm vide their letterdated 5'h May, 2015 has submitted revised list of export items & import
items (copies enclosed).
List of export items, FOB value of exports and cif value of import items may be revised as per
policy (Copy to be sent to firm & RA)
Net Fabricated weight of 104.086 MT,54.678 MT & 27.948 MT may be specified with the
quantities of export products at Sl. No. 1,2 &3 respectively of the revised list.
Import item at Sl. No. I shall be of relevant grade and thickness as contained in the export
products.

Quantity of import item at Sl. No. I may be allowed as 171582 Kgs as l.l2 Kgs./kg. content in
the export products after l/3'd recovery from scrap.
Quantity of import item at Sl. No. 2 may be allowed as 90 Nos. on net to net basis. Duty free
weight of this item may be allowed as 26873.8 Kgs. inclusi ve of 2.64 %o wastage as clairned by
the firm.
Quantity of import item at Sl. No. 3 may be allowed as l3 Nos. (195.6 Kgs.) on net to net basis
with accountabi I ity clause.
lmport items at Sl. No. 4 & 5 may be deleted as per revised list of import items.
Quantities of import items at Sl. No. 6,7 &.8 (welding Consumables) may be allowed as 3040
Kgs.,3792.9 Kgs. & 3792.9 Kgs. respectively.

L

S.No.310

Case No.A/R-83 M/s. Larsen &
Toubro Ltd.,
Mumbai

HQF.No.01/80/050/00172/AM14/DE

S.I

Lic.No.&date

Meeting No.l0/16 RA.F.No.03/95/040/00172/AM14 0310736876

dt.06.06.2013Date:17.08.2015 Request for amendment of norms

Case No.A/R-84 M/s. Larsen &
Toubro Ltd.,
Mumbai

HQF.No.01/80/050/00052/AM15/DES.I Lic.No.&
date

Meeting No.10/16 RA.F.No.03/95/040/00857/AM14 0310768433

dt.29.01.201

4

Date:17.08.2015 Request for revision of norms

RA may take further necessary action accordingly.
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slヽo.312 H/AM13/DE

S.I                      ____

Lic.No.&date
case No.A/R…85 Mlx Larsen &

Toubro Ltd.,

Mumbai H5/AM13 0310697691

dt.06.06.2012

~Mecung No.10/16

R.or*t f"arevision of norms
Date1 1 7.08.2015

10n OfDIPP Vide IDecommendat

No.l2l94l2Ol 5-TSW/85-A/R dated 1 8'08'201 5 as under:-
l〃ソ響∠UID‐ 10W′。フーハ′Au_Lν u・

lIII通I√聰:by irln,brthe pu rpose Of redemptiOn of AdvanceKeeping in viCヽ V the posil

Authorisation,description of exportitems may be amended as given under:

RA may take further necessary action accordingly'

IllClluatlull urthe norms based on th'

No.l2l94l20l 5-TSW/86-A/R dated I 8'08'201 5 as under:-

Keeping in view the position explained by firm, for the purpose of redemption of Advance

Authorisationrdescriptionofexportitemsmaybeamendedasgivenunder:

No.313

mescriptiOn ofexport ReⅥ Sed~descH藤 10n Of export

items・　
０

Ｓ‐

Ｎ

ITC(HS)COde

ND-01 NO.

RIGHT SIDE DISHEND-01 NO.
l 84199090 HEADS  FOR  lユ   SiAυL

SEPARAOR

LEFT SIDE DISHEND-01 NO.
RIGHT SIDE DISHEND-01 NO.

つ
´ 84199090 HEADS FOR ISISTAGE

SEPARAOR

LEFT SIDE DISHEND-02 NOS.
RIGHT  SIDE  DISHEND-02
NOS.

り
， 84199090 HEADS FOR 2・

°STAGE
SEPARAOR

@tionaccordinglY'

Rerised des"riPtion of exPort
Existing desCription ofeXport

TORICONE TIER-1

…

COKEDRUM

Y RINGSTRING FOR COKEDRUM

Y RINGStt TIER-3ffi FoR

SKIRT FOR COKEDRUMKEDRUM

面 HED ENDSHEAD FOR COKEDRUM

S.No.
HQF.No.01/80/050/00452/AM13/DE

S.I

Lic.No.&date
て燕ヽ0.A/R-86 直 arSen   &

TOubrO     Ltd.,

Mumbal RA.F.No.03/95/040/00586/AM13 0310714769

dt.09.11.2012

f DIPP vidc ID

Meeting No.l0/16
Requestおr re宙 Jon Ofnor唖

Date:17.08.2015

RA

36
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S.No.314

Case No.A/R-87 M/s. Shree

Electricals, Pune.

HQF,No.01/80/050/00975/AM08/DE

S.I

Lic.No.&date

Meeting No.l0/16 RA.F.No.31/24/040/00204/M08 3110031243

dt.22.10.2007Date:17.08.2015 Request for revision of norms

Decision: The Committee noted that firm's request dated 25.05.2015 sent to DIPP on 04.08.2015 for
comments. E-mail was sent to firm for'personalhearing' on 12.08.2015 in the meeting dated 18.08.2015.

However, as the'personal hearing'could not take place on 18.08.2015, NC decided to call the

representative of the firm for 'personal hearing' on 01.09.2015.

Case is deferred to 01.09.2015.

S.No.315

Case No.A/R-88 M/s.      Clyde

Bergemann  india

Pvt. Ltd.,  New

Delhi

HQFoNo.O1/80/050/00194/AM15/DE

S.I

Lic.No.&datc

Meeting No.10/16 RA.F,No.05/23/040/00017/AM15 0510384544

dt.22.04.2014Date:17.08.2015 Request for revision of norms

Decision:The Committee noted that■rln's request dated 13.07.2015 sent to DHI on 06.08.2015 for

comments.

Casc is deferred to 29.09.2015.

Decision:The Committee noted that flilll'S request dated 22.06.2015 sent to C&PC on 06.08.2015 1br

conlinents.

Case is deferred to 29.09.2015.

S.No.317

Decision: The Committee noted that the firm has not replied to the DHI Deficiency letter dated

24.11.2014 sent to the firm on 02.01.201 5 e-mail 02.01.2015 followed by reminder on 20.03.2015 e-mail

24.03.2015 and final reminder on28.07.2015 and decided to wait for another l5 days for reply from the

firm.
Case is deferred to29.09.2015.

S.No.316

Case No.A/R-89 M/s. Freedom

Ophthalmic Pvt.

Ltd., Hosur

HQF.No.01/80/050/00525/AM15/DE

S.I

Lic No.&datc

Meeting No.10/16 RA.F.No.04/24/040/00232/AM15 0410159832

dt.03.12.2014Date:17.08.2015 Request for amendment of norms

Meeting No.l0/16 M/s. British Engines lndia
Pvt. Ltd., Bangalore

HQF.No.01/80/162/00222/AM14/DES.I

Date:17.08.2015 Fixation of input output norms for the export

product "Hydraulic Motor and its parts and

Multispindle automatic machines spares Valve

and its parts" in respect of 100% EOU - reg.

Meeting No.l0/16
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ffiteapplication/requeStdated22.06.20l5haSDeenSenIto
DHlandMSMEon28.0T.20l5tbrcomments.NCdecidedtotransferthiscasetoDHlasperrequestof

s No 318

MSME rcprcsentatiVC

Casc iS dCfCrred to 29 09 2015

S No 319

bil"ision: rne comt"ittee noteo that firm's application/request

commcnts

Casc is dCnerrcd to 29 09 2015

*****               1、

111、

HQF No01/80/16フ 00311/AM14/DESICaseNo C-04 Vil corttut Automotive

Technologies Pvt. Ltd.,

Chengalpattu

T"qCtt6;T,*16" 
"Il,,rprt 

output norms for

the export product "Alternator" in respect of

100% EOU - reg.

Meeting No.l0/16

Datc:17082015

datcd 22 06 2015 nas bcen sen1lo

Case No A/R-90 M/s. Terumo

Penpol Ltd.,
¨

/k10073/AM16/DE

SI

Lic No &datc

RA F No53/21/040/00002/AM10 5310008377

dt 28 05 2009
Meeting No.l0/16

Datc:17082015
-Request 

for fixation of norms

that firm's has been sent to C&PC on I /.UU.IUl) ror

38
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』』輩 2創J .1M/s. Alstom India Ltd.
63,Trichy Road,
Kannampalayam Po,

Coimbatore-641402

Copy to:―

Shri Haradhan Das
FTDO
O/o DGFT
UOyOg Bhavan
New Dclhi

山 1:二♪範 ●ハ ン

Sub:¨ Application fof ratincatiOn of norms ofAdvancc Licence No.3210070400 datcd

28.H.2013 for export of``Railway Traction and Signalling Equipments.:'

Sir,

Please refer to your application reccived from thc O/o the DGFT and this Department's

lёter of even number dated 27.5.2015 on the suЦ ect mendoned above requesting you to

provide the fOHOwing information to enable furthcr processing ofthe proposal:―

1)    Dctails ofeach cxport product

ii)   Quandty of each of impott hcm rcquired for manlfactu五 ng onc unl of

Export ttem

ili)  Wastage claimed in manufactunng proccss.             ,
市)   JuStiflCation ofwastage.

2.Yёl五re requested to pro宙 de the aforesaid information at the eaniest.In licu of the

ilや |lalln wC may not bc able to process thc case funher. If the informa■ on is not

rttlttF‖ n meen days tte ctte may be ttctted as do"d“ ねr器 山ヽ dcpttm輛 お

し 、、
Yours faithfully

(o,M")
Director

Tel:- 24301268

う

/

w,r.t DGFT I.D.No.01/80/050/003410/AM14/DES-1/201

dated 8.5.2015

餞

ELECTRONICS INDIA
B,′ iltln Needs MIfion Chips

ELECTRONICS NIKETAN
6,C.G.0。 COMPLEX
NEW DELHI-110003

t金 誦哺闘
や薦 119003
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MiniStryτ

12]〔浩:1:lil:::」):‖:I:t「,terpris:,″ラ,F'I]F'テテf´

SubJect: ApplicatiOn of M/s L&丁  Ltd for ratiFication of norms of
‖cence AA no‐ 0310781699 dt. 15-05-14

DES-I, DGFT may kindly refer to the above mentioned licence of
M/S L&T Ltd & subsequent reminder of dated 25-06-15. It is stated
that this Office commwent was sent vide this office letter of dated
20-08-14(Copy enclosed.)

The above issues with the approval of IA(KKT).
I

/\/?
L./ B.C.Nayak

Development Officer
t3-07-t5

DGFT, FTDO, NC-I
Deptt.OF HI′ UO No3(38)/14-丁 Sllr(B)dated(11,ツ
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メ〔ノ`;;)
Ministry of Heavy Industries & pubric Enterprjses

Depa rtmen!.9f Heavy lnJrst.V
TSW(B) Sedion

il?::5rt8g[i?T"r,.?: g:ri&r Ltd ror ratirication or norms or ricence

DES-I, DGFT may kindry refer to the above mentioned ricence of M/sL&T Ltd. The firm may be ast<eo to submit ioiro*ing information.1' Specification oi .u.h .*ron product *itn break up set tonumber . To Alstom philippines
2' Detairs of the rpuru., tJlrs & frash box etc to be exported &their source.i.e import.J-gr indigenoui ana the manuiacturingprocess invorved. ( There 

Ir ro .orp-cuit, 
"t. in the imported^ & indigenous list) Materia-t Oalance3' carcuration for th" ruqui.lrent of werding consumabres.4. sr no 11 of sDL ror'ii.m no r supportLd by the dimensionarengineering drawing.

The above issues with the approvat of rA(KKT). ,l*,
_ J B.c.Nayak
Developrnent Officer

20-08_14

PGFT- Frpo-NC-r
oeptt. of HI, UO No 3(38)/14-TSW(B) dated

∩

味ヘ
Dire
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讐年酬蹄掟

丁SW(B)SectiOn          
‐

¨ ∫
1二´

∩

subject: Apprication of M/-s Toshiba JSW for ratification of norms ofAA no 0410158680 dt 73_06_t4
DES-I, DGFT may kindlv 

.refer to the above mentioned AA of M/SToshiba JSW on the subject -.niionJlirul rn" Firm may beasked to submit following information
1. 9opy of the projec[ Authority Certificate... l,l...may give specific^use of the export product of both theAAS(AA no 0410158680 dt 13_06_14 &-Ociotccgql dt 10_04_13) in the Kudgi Super Thermal power stat-ion.

0

DGF「′FTDO′ DES‐ I
Deptt.Of HI′  uo No3(65)/14/TSw(B)dated

The abOve issues with the appr(

Development Officer
06_07_1s

い

盗
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ade



0

け

Ministry of Heavy lndustries&Public Enterprise″
/ラ
た
.′レυ
〆ι′/

Departrlnent Of Heavy lndustry

TSW(B) Section

Subject: Application of M/s ISGEc Ltd for ratification of norms ofAA no 0510388787 dt 18_06_14

Ref- DGFT rD No. OL/BO/OiO/OO2|7/AM1S/DES_r /244 Dated2.07.2075.

DES-I, DGFT may kindry refer to the above mentioned ricenses ofM/s ISGEC Ltd. !e rip nas reptied vide tnui,- iutt"r of dated 24_06-15. Based on the information submitted, this Officel9!9Imends the fgllowing.Expo-E-
315 Ton Mechanicar press- 1 Nlrp:r. The export weight is 34.9MT & the same may be inco.po.aied in the AA.Import

The above issues with the approval Of IA(KK丁
)。

17-o7-15

%ヾ

鰐::l雪背
,Ъ醤:‖:P

Recommen赫
Non Alloy
steel plates

Of releva
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Ministry of Heavy lndustries&Public Enterprises
Departrnent of Heavy lndustry
丁SVV(B)SectiOn

Subject: Application of M/S Kamar Infrastructure for
ratification of norms of AA no 0310788243 dt 21-08-14

DES-I, DGFT may kindly refer to the above mentioned licenses
of M/S Kamar Infrastructure. The firm may be asked to submit
following information.

Qに一ν。・

specific

&1l of

1. Catalogue/ Write up of each export item with
use. ( sl no II (a) of appendix 33)

2. ( sl no II (d ) & B (ii) of appendix 33) Sl no 5
SDL for each export item separately.

The above issues with the approval of IA(KKT)

Development Officer
03‐ 07‐ 15

dated

ら痣

鰈 ζ

DG「 F′ FFDO.NC‐ I
Deptt.of HI′ UO No3(119)/15‐ TSW(B)

L、へ

鰤 隋

CNJ^
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

丁SW(B)Section

::覇::. 
ス
p‖

::::1。 :10せ

`: 11‖

:]Tど9fl'I&ll」『:ヅ」1:

DES-I, DGFT may kindly refer
licence of M/S Anupam- MHI. The
examined. I am directed to state
Office is as under.

'-_Tl-elete toi,is.
2. Spares will be as per import policy.
3. ITC code given for all inputs.
4. Inputs elligible to be recommended under GN-4 with

accountability with quantity in lowest integral multiple
near to E.P. quantity or GN-4.

The above issues with the approval of IA(KKT).

De∨ elopment officer

28¨ 04… 15

to the above mentioned
firm's request has been

that the comment of this

DG目′百 DO′ NC― I
Deptt,of HI′ UO No

虜
―

‐‐

3(62)/13-TSW(B)dated

は、

ζ二 S‐
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Government of India
Ministry of Communications & IT

Department of Telecommunlcations
(investment Promotion Section)

Sanchar Bhawan,
2G Ashoka Road, New Delhl ' 11OOO1

Quanti…Sl.No
1

Details of items to be ImPorted
ffirManufactureof
Telecommunication Gradq !p!!94 JiEIq-

3000.000

２

　

一
３

W nesm I-For Manufacture of
Telecommunication Grade Optical Fibre

2000.000

W RBSIN II-For Manufacture of
Telecommunication Grade OI!iq4-E&fg

2800.000

2. The applicant has requested raw material per Fibre Kilometer as under:

Sl.No
1

Details of items quantity reggglgq
PRBf'ORU of SILICA (gqlrr'm} 30.00 gm/Fh

2 UV RESIN I(3111/FKml 20.00 gm/FKm

3 UV RESIN II (em/FI(m) 28.00 gln/FKm

lbr Preform of Silica and
total length of 1,00,000

タイエ〆
・午『
″

|つ

S甲明eCt踏
翼 富 1品 凛 蹴 織 ∬ :]諾

°fMノSBma nmkawa F力 re OpuCS ITt.
n No.17■0005927 dated 30.09。 2014.

郁  鵜鶯職難総選轟
Order of l,00,000 Km OFC.The applicant hag propoged to import the fol10wing items:

3. This depaitment has been aliorryirrg 2o/o wastage

W Resin and therefore tl:e reworked quantity for the

Optical Fibre Cable to be exported is as under:

ｏｎ

ｏｆ
％
ｈ

Sl.No Details of items Ouantity reworked Total Quantity
PnBrOnU of SILIC4.(PfI(9q) 28 00 gm 2800 Kg

2 U鴫′RESIN I(gm/FK二J 19.10 gm 1910 Kg

3 llV RESIN II(3■ /FK堅1 26.70xェ 1■ 2670 Kg

4. This department recommends essentiality for input of above items.

5. This department however also wishes to inform that Telecom Equipment

Manufacturers Association of India (TEMA), which is an association of domestic

manufacturers of telecom products has informed that surplus capacity of preform of

silica is available in the corrntry and DIPP may therefore take a considered decision for

grantng impOrt authOnzatiOn fOr the prefOm of siliCa tO the manufaCturers. 

卜
入91:タノ

`ゝ

バ ↑ヽ:0ヽ 0さ +hO● nnrn、ァnl nf Jこげ %γひan fハ改喘 )ヽ6. This has the aPProval of Jo 改喘リ

lManiSh Shukla)
ADET{IP)

Tele.23036401
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Ministry Of Heavy lndustries&Pub‖ c Enterp

Department of Heavy lndustry
TSW(B)SecJOn

SutteCt:ApplicauOn of M/s tthermax Limted for raUica● on of norms
of AA no-3110065389 dt 23-04-15

DES― I′ DGFT may kindly reFer to the above mentioned AA of M/S
Thermax Lin¬ ited. Firm may be asked to subn¬ it separate quantity of
Disc&Solid bar(item n0 9 ofimport)a10ng with endues of so‖ d bar
to exanline the request.

The abOVe isSues with the apprOVal of IA(KKT)         

あ
B.C,Nayak

Development ofFicer
13-07-15

DGFT,F「DO′ NC― I
Deptt Of HI′ uO No3(146)/15-TSW(B) dated

g

Pて、ヘ



b√ ι/ 隧ご型
Ministry oF Heavy Industries & Public Enterprises@Lr^P'fr/LR

Department of Heavy Industry ----.-- -rsw(B) section -e*-VlC
Subject: Application of M/S L&T Ltd for ratification of nor^{fuol((
no-0310501993 dt 09-01-09

DES-I, DGFT may kindly refer to the above mentioned AA of M/S
L&T Ltd. The firm's representation of dated 29-04-L5 has been
examined. I am directed state that the comments of this office is
as under:

The applicant has mentioned that they have exported less than the
earlier export weight given by them (3660 MT) which was stated
to be a Typographical error now. DGFT may consider as per the
Excise and Customs docyments submitted by the applicant to them
and accordingly change the quantity of the first three items (i.e.
Clad Plates and Alloy Steel Plates) in the import list
proportionately.

The above issues with the approval of JS(RKS).

B.C.Nayak
Development officer

09-07-15

DGFT,FTDO.NC― I
Deptt.oF HI′ UO No 3(60)/15‐ TSW(B)dated

r⊃

Dire(
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Ministry of Heavy lndustries&PubHc Enterprises

Departrnent of Heavy lndustry
TSⅥ′(B)SectiOn

0310610931 dt 13-01-11
ノつンそうλ

`(∫

Subject:
AAno-

DES-I, DGFT may kindly refer to the above mentioned AA of M/S L&T-
MHI boiler. Due to detailed engineering and design optimization, the
applicant has requested for reduction in the weight of Export product as

stated below and corresponding inputs.
Export product:
(2 x 660 MW) Pressure Parts for Steam Generator Koradi TPS Total

weight tt,377lv1T be incorporated in AA.
Import

Ｌ

Ｏ

Ｓ

Ｎ

　

・

Items Total Qty. (including
o/o wastage)MT

1 Carbon Steel Pipes seamless 638(4%)
2 Alloy Steel Pipes seamless 1954(40/0)

3 Carbon Steel Seamless tubes 1974(3.5%)
4 Alloy Steel Seamless tubes 4068(4%)
5 Stainless Steel Seamless tubes 480(40/0)

6 Lollv A‖ oy Steel Plates 108(50/0)

フ Membrane fins 348(50/0)

8 Stainless steel Plates′ SA 240′ 416(5%)
10 Secondary Super heater Tube

(Bottom bend Parts)
83(2%)

１
■
１
■ Secondary Super heater Tube

(Dissimilar Transition Piece )

18(2%)

20 HCR― B CHCR Plates 24(50/0)

21 Orifice Tube 4(20/0)

22 Tube for ThermocouPle 2(20/0)

Iterln 12 to 17-as per C-1742
1terrn 18-deleted′ being procured indigenously

ltem 9′ 19 Under GN-4

The above issues with the approval of JS(RKS)

叱＼ヽ

Development Officer
17-07-15

DGF「 (FFDO′ DES-1)
Deptt.of HI′ UO No■(64)/10-TSW(B)

O dated



Wし

～
O 白

Ministry of Heavy lndustries&PubHcEnterin::百 τ所[,'1'イ∫
^

・
〇

Department of Heavy lndustry
TSW(B)SecJOn

SutteCt:ApplicatiOn of M/s ISGEC Ltd for ratification of nOrms of
AA no AA no 0510393350 dt 25-02‐ 15.

DES― I′ DGFT may kindly refer to the above mentioned licenses Of
M/S ISGEC Ltd.Inadvertently sloN C-1642 has been mentiOned in
the recommendations sent by this office of letter dated ol― o5-15
(COpy enc10sed).The cOrrect sloN is C-1647 in stead Of c-1642
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